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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

Original Application No. 383 of 2023 | 

President Garden City Residential Welfare Society 

...Applicant 

Versus 

State of Punjab & Others 

...Respondents 

Status report by way of Affidavit of Er. Sandeep Kumar, Environmental 

Engineer, Punjab Pollution Control Board, Regional Office-2, Ludhiana in compliance 

to order dated 08.12.2025 on behalf of respondent no.1 Punjab Pollution Control 

Board. 

1, the above-named deponent, do hereby sclemnly affirm and state as 

under: 

Respectfully Showeth: 

1. That the above-mentioned case is pending for adjudication before this Hon'ble 

Tribunal. The respondent no. 01 i.e. Punjab Pollution Control Board is filing 

replies / status reports from time to time in the above-menticned case in 

compliance of various directions issued by this Hon'ble Tribunal. 

2. That the deponent namely Er. Sandeep Kumar is working as Environmental 

Engineer in Punjab Pollution Control Board and is posted in the Regional Office- 

2 of the Board at Ludhiana. The deponent is well conversant with the facts of 
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the case and is competent and authorized to swear and file the present status 
report by way of affidavit on behalf of the Punjab Pollution Control Board i.e. 
respondent no. 1 in compliance to order dated 08.12.2025. 

That after consideration of the matter, this Hon'ble Tribunal was pleased to pass 

an order dated 08.12.2025 thereby directing the respondent Punjab Pollution 

Control Board to examine the correctness of the disclosures made by 

respondent no.5 project proponent, status of compliance, adequacy, 

performance and connectivity to the Sewage Treatment Plant (STP) and submit 

report in this regard. In this regard, the relevant extract of paragraph 4 and 5 

of the order dated 08.12.2025 is reproduced herein below for kind perusal and 

reference. 

“4. Respondent no.1-Punjab PCB will examine the 

correctness of the disclosures made by respondent no.5, 

Status of compliance and adequacy and performance of the 

existing STP as well as the connectivity to STP and submit the 

report in this regard within six weeks. PPCB will also consider 

the issue of past violation and submit the calculation of 

Environmental Compensation (EC) along with its report by 

supplying a copy thereof to Counsel for respondent no.5 who 

will have an opportunity to respond to the calculation of EC 

made by PPCB. 

5. The joint committee in its report dated 30.10.2023 had 

also found that respondent no.5 had not provided the proper 

sewerage network to convey the effluents to the STP and had 

also not provided separate channel for carrying and disposal 

of the storm water drain. The Punjab PCB will also look into 

this violation while calculating the EC.” 

That in compliance to orders dated 08.12.2025 of this Hon'ble Tribunal, the 

affidavit dated 08.12.2025 filed by the authorized signatory of respondent no.5 

project proponent has been examined and the reply to the same in annotated 

form is given herein below: 
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Serial 
number as 
per affidavit 
dated 
08.12.2025 
of the 
authorized 
signatory of 

the project 
proponent 

Contents of the affidavit Reply /comments of the Punjab 
Pollution Control Board 

It is submitted that the Answering 
Respondent is the developer of a 
plotted colony named 'Garden City' 

situated in an area of about 9.5 acres in 
Dehlon Road, Dharour, Sahnewal, 

Ludhiana, Punjab. At the time of 
development of said colony, Answering 
Respondent had obtained necessary 
approvals including approval from 
Greater Ludhiana Area Development 

Authority (GLADA). The said project was 

carved out of the 41.65 acres of land 
| owned by the Answering Respondent at 

| the said time (inadvertently 41.5 acres 
is mentioned in 1A/125/2024). 

Answering Respondent only sold the 

plots, and the buyers are responsible 
| for constructing their own flats after 
obtaining necessary permission from 

the relevant authorities. 

The project proponent  has 

developed a residential colony 

project namely Garden City. The 

project proponent was granted 

consent under Water Act, 1974 

dated 15.05.2012 expired on 
10.11.2012 for 9.5 Acre project only 

with condition that the project 
proponent will not register sale 
deed (title deed)/mutation etc. of 

plots/ houses/SCO/other 

establishment in the 40 Acre colony 

which has been developed un- 

authorized adjoining to the 9.5-acre 
colony. Thereafter, the project 
proponent was granted consent to 
operate under Water Act, 1974 

dated 28.09.2018 valid upto 
27.03.2019 for the Residential Plots 
@ 70, Commercial Sites @ 31 (9.5 

Acre project) only. Later on, it has 

developed another colony of 32 
acres for which no regulatory 
clearance was obtained. 

It is respectfully submitted that at the 

time of setting up the Colony, the 
Answering Respondent had applied for 
and obtained all necessary permissions. 

| The said approvals and licenses were 
| filed on 17.05.2025 and are on record 
| [Pg 740-794]. It is respectfully 
submitted that the Consent to Operate 
the STP has been recently renewed, 

i. The pages 740 to 794 as 

mentioned in this para have 

been examined. 

ii. At page no. 742 to 748 a 
copy of final approval / 

license to develop a colony 

dated 18.10.2005 issued by 
Senior Town Planner, 
Ludhiana in _ favour of 
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and a certificate dated 28.11.2025 has Dyanmic  casting  Private 
been issued. A true copy of the CTO Limited for the project 
Certificate dated 28.11.2025 is annexed Garden City, Village Dharor, 
herewith and marked as Annexure R/1. Tehsil and District Ludhiana 

in 9.50 acre as per layout 
plan dated 10.10.2005 has 
been placed. 

ii. At page no. 749 a schedule 
for deposit of EDC charges 
signed by Senior Town 
Planner, Ludhiana has been 
placed. 

iv. At page no. 750 layout plan 

of Garden City in an area of 

9,50 acres dated 10.10.2005 

is placed. 

v. At page no. 751-755 a copy 

of consent to operate, 

granted by the Board under 

the Water (Prevention and 

Control of Pollution) Act, 

1974 for discharge of 

effluent arising out of the 

premises of Garden City, 

Village Dharaur,  Dehlon 

Road, Sahnewal, Ludhiana 

granted with validity from 
15.05.2012 to 10.11.2012 

has been placed. The fact is 

correct hence admitted. 

vi. At page no. 774 to 778 a 

copy of renewal of consent 

to operate granted by the 

Board to Garden City, 
Sahewal from 28.09.2018 
valid upto 27.05.2019 is 

placed. The fact is correct 

hence admitted. 

vii. At page no. 763 to 773, 

some bills dated 25.1.2023, 
03.02.2024, 05.02.2024, 

04.05.2024, 28.05.2024, 
26.07.2024, 31.08.2024, 

04.01.2025 issued by V-Tech 

Sales  Corporation,  Focal 

Point, Ludhiana to M/s 
Dynamic Infradevelopers 
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Private Limited, Garden City, 
Dehlon  Road, Sahnewal, 
Ludhiana have been placed i 
which shows the purchase of [ 
Active Bacterial Culture ! 
(ABC), Mollosses, Sodium i 
Hypochlorite,  Hydrochloric | 

Acid. | 

At page no. 766 to 767, the § 
date of bills is not legible. 

It is respectfully submitted that in the 
Answering Respondent's Project of 9.5 
acres, all environmental compliances 
have been  made. Answering 
Respondent was of the understanding 
that since the project had been handed 
over, residents would be responsible for 
renewing all licenses. It is respectfully 
submitted that the STP is fully 
operational, three meters (including 
TDS) have been duly installed and are 
being monitored to ensure the proper 
working of the STP. Answering 
Respondent is committed to the cause 
of environment and undertakes to 
comply with all the prevalent 
environment norms. 

The  project  proponent | 
(Garden City) has obtained t 
the consent to operate of the 
Board under the Water 
(Prevention and Control of 
Pollution) Act, 1974 for the 
short period as mentioned 
below. 

a) From 15.05.2012 to 

10.11.2012. 

b) From 28.09.2018 to 
27.05.2019. 

The project proponent has 
now obtained autorenewal of 
consent to operate under the 
Water  (Prevention  and 
Control of Pollution) Act, 
1974 from  28.11.2025 
having validity upto 
28.11.2030 

The Board has issued a show 
cause notice vide letter no. 
445-46 dated 09.02.2026 for 
non-compliance  of  the 
directions issued u/s 33-A of 
the Water (Prevention and 
Control of Pollution) Act, 
1974 and imposition of 
Environmental Compensation 
with an  opportunity of 
hearing on  19.02.2026 
before the Member Secretary 
of the Board. 

It is wrong hence denied 
that the project Garden City 
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has been handed over to the 
residents of the project. 

That the project proponent has not installed the adequate Sewage Treatment 

Plant to treat the wastewater generated from the residential colony. The project 

proponent is making violations of the provisions of the Water (Prevention and 

Control of Pollution) Act, 1974. In compliance to the order dated 08.12.2025 

passed by this Hon'ble Tribunal, the site of M/s Dynamic Infra developer Pvt. 

Ltd, (Project — Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana) 

was visited by the Assistant Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-2, Ludhiana on 24.12.2025 and the observations of the 

visiting officer are mentioned below: 

1. The colony has one common entrance gate for authorized 

(9.56 Acre) and unauthorized (32.4 Acre approx.) with 

common boundary wall for the entire project Garden City 

(41 acres approx.). The roads and sewerage system are 

connected with each other. No dividing wall is present at the 

site which separates 9.56 approved colony from the 32.0 

Acre unauthorized colony. Both the parcels of land i.e. 9.56 

Acre and 32 Acre are part of unified colony by the name of 

Garden City, Dharaur, Sahnewal, Ludhiana. There are 3 

SCO's and 27 houses built and 3 houses under construction 

in the front 9.56 Acre authorized colony and there are 138 

occupied houses, 21 occupied SCO's and 9 houses are under 

construction in the rear extended/unauthorized colony of 

size 32.4 acre approx. 

II. In the authorized area of 9.56 acres, at present 27 plots are 

occupied out of total 70 plots. As per the calculations, 

STP of capacity approximately 45 KLD is required to 

treat domestic sewage generated only from 

authorized portion of the residential colony 
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considering present occupancy of 27 plots (15 

persons per plot) in an area of 9.56 acres. 

No. of occupied |27 Plots @ 15 |405 persons 
plots residents each per 

plot 

Commercial Plots 3 shops @ 2 persons | 6 persons 

Flow for 135 |405 @ 135 | 54.675 M3/day 
residents lit./person/day 

k d Considering 135 6 persons @ 45 0.27 M3 /day 
Lt/ person/day & Itr/day (shops) 6 persons @ 45 
Itr/day (shops) 

Total domestic 54.945 Cum 
water required /day (K)ilo 

Ltr/day, 

Waste water generation @ 80 % of the total domestic water i.e. 
43.956 KLD (Appox. 45 KLD) 

IIl.  The calculations of waste water discharge considering total 

population of residential colony (i.e 9.56 acres authorized 

and 32.4 acres unauthorized portion) are tabulated below: 

No. of houses 165 houses @ 15 2475 
residents each per 
house 

Commercial Plots | 24 shops @ 2 48 
persons 

Flow for 825(2475 @ 135 | 334.125 M3/day 
residents lit./person/day 
Considering 135 48 persons @ 45 
Itr/ person/day & 2.16 M3 /day 
48 persons @ 45 ltr/day (shops) L/ Itr/day (shops) 

Total  domestic 336.285 water required 
M3/day 
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Waste water generation @ 80 % of the total 

domestic water i.e. 269.028 KLD (Appox. 270 KLD) 

IV.  The STP was not in operation during the visit and STP room 

was found locked. No representative of colonizer was 

present during the visit. 

V. The project proponent has developed plantation area 

of size approx. 550 sq yards, this plantation area is 

also inadequate for the disposal of the effluent 

generated from the colony. 

VI.  The project proponent has not developed the colony 

as per the approved layout plan/drawing from the 

Town Planning Department and is also not following 

the conditions of license to develop colony issued by 

the Senior Town Planner, Ludhiana, 

VII. The untreated wastewater generated from the extended 

part/unauthorized colony is lying stagnated in the sewer 

lines and manholes through which it partly goes into illegal 

soakage pits constructed at 5 different locations and is 

partly lifted using tankers. 

The STP has no sludge handling facility provided in the STP. 

The project proponent has created soakage pits for 

disposal of domestic effluent as the STP is only 

capable to treat fraction of total domestic effluent 

generated from the colony. 

X. The complainant Sh. V.K. Khurana informed that 

tankers are being used to disposed of domestic 

effluent (twice a week) at undisclosed location using 

L/ tractor and tanker system. The complainant 

informed that the tankers were used on 11.11.2025 

to get the effluent lifted from the collection tank of 

the STP. 
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XL No one from the side of project proponent was present 

during the visit. 

XII.  The Project proponent has constructed five no. of 

soakage pits at various locations of the colony. The 

visiting Officer of the respondent Board has 

observed that 2 no. soakage pits near Satsang 

Bhawan of Garden city, Sahnewal dia 9'x45’ deep 

had sunk which confirms that the soakage pits are 

also in use. The entire project is covering an area of 

41 acres approximately out of which 9.56 Acres is 

approved colony which has an STP which is also not 

of adequate capacity and does not efficiently treat 

the waste water generated from the colony. 

XIII.  The project proponent was granted Consent to operate 

under Water Act, 1974 for establishment of residential 

project / colony in an area 9.56 acres in the year 2012. This 

consent was valid upto 10.11.2012 with the discharge of 

treated domestic effluent @ 58 KLD onto land for plantation 

after treating through STP with suitable conditions and with 

special condition that the project proponent will 

provide permanent structure in the shape of barbed 

fencing all along the 9.56 acre colony so that the 

* 
. 

Lk‘»”,'!’fi”i“z‘,';i’ B approved colony of 9.56 acre does not linkage of any 

ni Jolly 

kind with the 40 acre un-authorized colony 

developed by the Project Proponent (Annexure- R/1) 

and further extended upto 27.03.2019. While further 

extension granted to the project proponent, the respondent 

Board also imposed special conditions to the project 

L/ proponent (Annexure —R/2) that : 

a. The project proponent shall install separate 

STP in the adjoining colony measuring 40 

acres. 
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b. The project proponent shall take separate 

permission for setting up colony measuring 

40 acres from the competent authority, 

c. The project proponent shall provide 

separate entry gate for colony measuring 40 

acres and shall also not provide any 

passage/entry to adjoining 40 acres land. 

Further, the project proponent has got renewed their 

consent through auto renewal module system based on the 

self-declaration submitted by the project proponent on 

28.11.2025, which is now valid upto 28.11.2030. As such, 

the affidavit filed by the project proponent in the Hon'ble 

Tribunal on 08.12.2025 is not correct / genuine with regard 

to the claim of the project proponent regarding total area of 

the project is 41.65 Acres against the actual consented area 

of the project is 09.56 Acres. 

at the present capacity of STP of 20 KLD is in-adequate not only for the 

eritire residential colony but also for authorized portion of 9.56 acres. 

Furthermore, land developed as per Kamnal Technology having and extent of 

50 sq. yards is not adequate for the discharge of treated effluent of present 

occupancy. There is a gap of approximately 250 KLD in the STP capacity 

required to be provided for the present discharge considering entire population 

of complete project. This fact has already been disclosed in the affidavit dated 

17.09.2025 earlier filed by the Board. 

7. That the Punjab Pollution Control Board has imposed Environmental 

Compensation upon the project proponent for the period of violation from 2012 

to 2025 by issuing separate orders as under: 

t/ a) Environmental Compensation amounting to Rs. 11,80,000/- has been 

imposed for the period of violation from 01.12.2023 to 23.07.2024 vide 

order no. 466 dated 27.11.2024. Copy enclosed as Annexure R-1/A. 
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Minimum amount of EC @ Rs.5000/- per day for the period of 

violation of 236 days (01.12.2023 to 23.07.2024) i.e. Rs.5000 x 236 = 

Rs. 11,80,000/- has been imposed. 

b) Environmental Compensation amounting to Rs. 3,55,23,438/- has been 

imposed vide letter no. 205 dated 08.01.2024 as per formula prescribed 

by the Central Pollution Control Board for the period of violation from 

17.06.2011 to 30.11.2023. Copy enclosed as Annexure R-1/B. 

The EC for the damage caused to the environment has been 

calculated for the period from 17.06.2011 to 30.11.2023 as PI=50, 

N=4547, R=250, S=0.5, LF=1.25 EC amount= 

50*4547*250*0.5*%1.25= Rs. 3,55,23,437.50 say Rs.3,55,23,438/-. 

c) Environmental Compensation amounting to Rs. 17,55,000/- has been 

imposed for the period of violation from 24.07.2024 to 09.07.2025 vide 

order no. 405 dated 11.09.2025. Copy enclosed as Annexure R-1/C. 

Minimum amount of EC @ Rs.5000/- per day for the period of 

violation of 351 days (24.07.2024 to 09.07.2025) i.e. Rs.5000 x 351 = 

Rs.17,55,000/- has been imposed. 

8. That total Environmental Compensation amounting to Rs.3,84,58,438/- (Rs. 

\ 11,80,000/-+ Rs. 3,55,23,438/-+ Rs. 17,55,000/-) has been imposed upon 

g respondent no.5 project proponent by the Board vide separate orders for the 

o\ « 5] ) period of violation from 17.06.2011 to 09.07.2025. However, the project 

Kj’ {S/ proponent i.e. respondent no.5 has not deposit the amount of Environmental 

OF “"'9' Compensation with the office of the Board. The Board has requested Deputy 

Commissioner, Ludhiana for recovery of the amount of Environmental 

Do 0l Jopyy, 

Compensation from project proponent respondent no. 5. The Punjab Pollution 

Control Board at Ludhiana has also written letters dated 22.05.2025, 

L/ 02.06.2025, 09.06.2025, 16.06.2025 and 24.06.2025 to Naib Tehsilder, 

Sahnewal for recovery of the amount of Environmental Compensation from the 

project proponent no.5. The action taken by the Punjab Pollution Control Board 

in this regard has been disclosed in the affidavit dated 17.09.2025 already filed 

in the case. 
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9. That keeping in view the observations of the visiting officer that the untreated 

wastewater generated from the extended part/unauthorized colony is lying 

stagnated in the sewer lines and manholes through which it partly goes into 

illegal soakage pits constructed at 5 different locations and is partly lifted using 

tankers and that the untreated domestic effluent being disposed of at 

undisclosed locations using tractor and tanker system, the Board has issued a 

notice vide letter no. 445-46 dated 09.02.2026 to the project proponent 

respondent no.5 for non-compliance of directions issued by the Board and for 

imposition of Environmental Compensation with an opportunity of hearing 

before the Competent Authority of the Board on 19.02.2026. Further action will 

be taken after hearing the project proponent on 19.02.2026, A copy of letter 

no. 445-46 dated 09.02.2026 is enclosed as Annexure R-1/D. 

10. That the Punjab Pollution Control Board had already filed a complaint under 

section 41,44,47 read with section 49 of the Water (Prevention & Control of 

Pollution) Act, 1974 for violation of Section 25 & 26 and the directions issued 

under section 33-A of the said Act in the year 2024 before the Hon'ble Chief 
Judicial Magistrate, Ludhiana, which is under trial with the Hon'ble Court. A 
copy of the complaint filed by Assistant Environmental Engineer, Punjab 

Pollution Control Board, Regional Office-2, Ludhiana is enclosed as Annexure 
R-1/E. The said case is now fixed for hearing before the Hon'ble Chief Judicial 
Magistrate, Ludhiana on 05.05.2026 for appearance of the accused. The order 
passed by the Hon'ble Chief Judicial Magistrate, Ludhiana dated 16.12.2025 is 
enclosed as Annexure R-1/F. 

That the status report is hereby submitted in compliance to order dated 
08.12.2025 for kind consideration of the Hon'ble Tribunal. 

Depofient 

(Er. Sandeep Kumar) Place: 22 )p2. 2 Environmental Engineer 2 } } 26 Punjab Pollution Control Board 
Regional Office-2, Ludhiana. 
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VERIFICATION: 

Verified that the contents of Para No. 01 to 10 of the above Status 

Report by way of affidavit of the deponent are true and correct as derived from 

the official record. Para no. 11 is prayer. No part of the above Status Report is 

false and no material has been concealed therein. 

wertified that the affidavit/S.PA/GPA ne: 
been readover & explained to the deponent 
executant who seemed Correctly to unde’ 
stand the same at the time making there o* 

Deponent 

Date: '2—3]0),],_6 (Sandeep Kumar) 

Place: Lud-z.‘qm . Environmental Engineer, 
Punjab Pollution Control Board 
Regional Office-2, Ludhiana. 

2.3 FEB 305 
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S& PUNJAB POL 

* . Zonal Office.1, E_L}ETlON CONTROL BOARD -B, Phase.v, Focal Point, Ludhlana 
Tele Fax:i- 01614673789 Woebslto:. 

14 

Mnm;_mm omall:- ggcbzofldh@gmall.com No. 6TTGuc ' 
Dated "i/"]:“/ To 

M/s Dynamic Infradeveloper Put, Ltd, An nexure R-1 A 

(Project - Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana), 30/27, 1st Floor, East Pate| Nagar, New Delhi-11090g 

(&
 

‘. Subject:- Imposition of Environmenta| Compensation upon M/s Dynamic Infradeveloper Put. Ltd, (Project - Garden City, Village Dharour, 
[ 

Dehlon Road, Sahnewa| Ludhiana) 30/27, 1st Floor, East Patel Nagar, 
! 

New Delhi for violation of the Provisions of Environmental Laws, e Board's order No. 466 dated 27.11,2024, 

You are therefore, requested to de 
Compensation amounting to Rs. 11,80,000/- 
Ludhiana, immediately, please. 

DA/ Order no. 466 dated 27.11.2024 

= 
X ’ Addl. SenioF Eayironmental Engineer ST 
Endst. No. ....ocovene.. 

Posit the Environmental 
in the office of Regional Office-2, 

A copy of the above is forwarded to the Environmental Engineer, 
Punjab Pollution Control Board, Regional Office-2, Ludhiana for information and 

enstJJre compliance of directions issued vide order no. 466 dated 27.11.2024. It is falso 
“ requested tz get delivered an order no. 466 dated 27.11.2024 to the subject cited 
project proponent, please. 

DA/ Order no. 466 dated 27.11.2024 

% [ P— —s - 
Addl. Senior Environmental Engineer 
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derg yEHE a3 898 

PUNJAB POLLU'FION CONTROL BOARD 

Du(ed.%.;/%%.. 

Subject: 
* I P"‘::"’:l:un of Environmiantal Compensation upon M/s Dynamic Infradeveloper 

Lud‘hl‘ ) (Project - Garden Clty, Village Dharour, Dehlon Road, 
sahnewal 

! ana) 30/27, 19 Fisor, East Patel Nagar, New 
Delhi for violation of the 

™ Provisions of Envirenmental Lovwe, 

trder ¥ 

nelv.‘{g the statutory regulatory author
ity is 

tion and Control of Pollution) Act, 1974, the 

Air (Preventi 0 
‘he(mles '::I;n and Control of Pollution) Act. 1021, the Environment (Protection) Act, 1986 and 

acrEsh e three underin the State of Punjab, The main objective of the Board is maintaining 

0 
L N Ing the wholesomeness of wajer, the preservation

 of the quality of air and the 

protection and improvement of the envirpamant. 

Implementlng the provisions of the Wat 

2) The Ministry of Environment, Forest & Climata Change (MoEF&CC), Government 

of India has declared varicus clusters in the Country as Critically Polluted Areas (CPA), Severely 

Polluted Area (SPA) based on Cumul nviconmental Pollution Index (CEPI) score. Due to 

Increased industrialization, activities ¢f t::2 lnd.istrizl units and some other identical reasons, 

Ludhiana city has been declared as ( vt Area by the Central Pollution Control 

Board. 

3) Briefly stated that the pr reponent has developed a residential colony 

project. Earlier, directions u/s 33-AcfWa , 1974 were Issued to PSPCL authorities to the 

effect that "Electric connection shall not be released in 
future from the date of issue of these 

-directions at the project site of Garden C
ity; Viliage Dharaur, Outside Octroi, Dehlon 

Road, 

¥ sahnewal, Ludhiana" vide letter 
no. 5676 dated 14.07.2016. 

The directions u/s 33-A uf Water (Prevention 
& Control of Pollution) Act, 1974 as 

it the Reglstrar-Cum-Tehsildar, Revenue Department, 

Ludhiana "That the Reglstrar-cum-Ta ,Revenue Department, Punjab be directed no
t to 

register any sale deed (tittle deed)/mut 2. of any plot/house/SCO/other establishment in 

| the colonyill the written permlission of the Be
ard" vide letter endst, No, 5681 dated 14,07.20

16. 

4) 
amended in 1988 were also Issued 

-
 

The priu]cc! proponent wias graiited consent under Water Act, 19
74 vide no. Z0- 

5) 
(12 <xplred on 10.11.2012 for the 9.56 Acre 

I/LDH/RO-’I/WPC/ZOIZ/F-3
987 dated 1 

project only. 

TIRGE FIB, 587 93, ufennsr - 147 | ; Vatavaran Bhavan, Nabha Road, Patlala - 147(:!0011 | 
Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 (FAX) } Website : www.ppcb.govin | E-Mail : chairmanopeb@yahoo.n | msppcb@gmail.com | | 
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16' 
PUNJAB POLLUTION

 CONTROL BOARD 

uthoritles "That 

ed Colony only 
2" being 

74 werelssued t
o pspCLal 

In 9,50 Acre 
approv 

oad, Satinewal, Lu
dhian 

Thedirections u/s 33-Aof Water Ac, 1
9 

6) 
the authorities concerned may release electric 

tonnection 

M/s Garden City, Village Dharour, outside Octrol, 
Dehlon R 

developed by M/s Dynamic Infradeveloper Pvt. Ltd. 

7 The directions u/s 33-A of Water Act, 1974 we
realsoissued to

 the Registrar-C
um- 

cum-Tehsildar, 
Revenue 

d) / mutation e
tcof 

s area only 

ana "That the Registrar- 

e deed (title dee 

lony measuring 9,
50 acre 

ewal, Ludhiana" 
being 

Tehsildar, Revenue Department, Ludhi 

<Department, Punjab be directed to allow registration of 
sal 

any plot/house SCO/other establishment in the approved col 

M/s Garden City, Village Dharaur, Outsde Octrol, Dehlon Road, Sahn 

developed by M/s Dynamic Infradevel
oper Pvt. Ltd. 

07.07.2023 and it
 was 

8) The colony was visited by the cfficcr of the Board on 

observed as under:- 

1. The electric connection of the houses 
located in the 40 acres unapproved land 

were 

found intact which is in violation with the 
directions issued by the Board vide letter 

no. 

4583-84 dated 01.10.2018 as the.ele
ctric connection has been released 

in-spite of 

directions issued by Board to PSPCL." 

2. The STP has been provided only for the approved 
project 9.5 Acres and the same was 

also lying defunct and in non-operational/ idle 
conditions as observed during the visit. 

The condition of STP revealed that it has not 
been operated since long. No proper land 

for plantation has been provided for disposal of the ef
fluent. 

The project proponent has neither provided separate ST
P for the adjoining colony of 40 

acres nor has taken separate permission for tha enauthorized
 colony measuring 40 acres. 

Also no separate entry has been provided forthe 32.15 acres colony as per the conditions 

imposed by PPCB while granting last consent. 

There are three deep soakage pits provided by the pro
ject proponent wherein the 

> domestic effluent carried through sewerage line is disposed. 

3 13 manholes have been provided with manhole covers and 45 manholes are provided 

without manhole covers in the entire project. 

6. The domestic effluent was seen oozing out from one manhole as observed during the 

visit. 

7. Stagnated effluent was seen In other manholes Indicating that the same Is not being 
carrled for treatment and Is rather disposed o e s p ff at some unknown locatlons through 

8. The project proponent has not subraitted the e i xtended 

which expired on 14,05,2018, bank guarantee of Rs. 50000/- 

9) The project proponent was Issued not| ’ ce to Issue di 
(Prevention & Control of Pollution) Act, 1974 as well as notice fo: T:::::ns?lll‘c{s 33': sk B n of Environmental 

Page20f6 
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PUNJAB POLLUTION CONTROL BOARD 17 

hulman of the p
oard on 09.10.20

23, whereln It w
as 

decided as under:- 

1. Environmental Compensation 
for the damage caused to 

the environment shall be 

imposed to the Project 
Proponent. The Environmental 

Englneer, Reglonal 
Office shall 

calculate the Environmental 
Compensation to be Imposed, 

for approval, 

Fresh directions u/s 
33-A of the Water Act, 

1974 be Issued to the 
authorities of Revenue 

Department and PSPCL 
50 as not to execute 

the sale deeds & not 
to release electric 

connections, respectively 
In the existing project 

of 9.56 acres and proposed 
project of 40 

2 

acres. 

3. The Chief Administrator, 
GLADA be raquasted not 

to approve the project 
till it comply 

with the environmental laws. 

4. The State Level Environment
 st Asessment Aut

hority (SEIAA) may be ap
prised 

about the violations bein
g made by the project p

roponent. 

5. The Environmental Engine
er, Regional Office shall

 visit the offices Revenue
 Authority and 

- pSPCL and shall confir
m the compliance of 

earlier directions jssue
d by the Board on 

§ 1.10.2018. He shall send f
urther recommendations 

in the matter after verifica
tion. 

d 06.03.2024, the 
GLADA authorities 

10) In reference to Board's 
letter no- 611 date 

ct for 9.5 acres on 08.10
.2005, out of 

have clarified that the 
license has been issue

d to the projet 

41.65 acres and now 
application for regular

ization of entire colo
ny of 41,65 acres has

 been 

: 
rejected vide order no

. 2256-58 dated. 20.0
9.2016. Further case 

for lodging FIR agains
t the 

colonizer for developing
 unauthorized colony in

 contravention of PAPR 
Act, 1995 already sent 

to Police Department v
ide letter no. 8595 date

r 11/08/2011. The colo
nizer has not reapplied

 

on of above colony 
under regularization

 policy dated 18.10.
2018. 

11) The Environmental Co
mpensation amounti

ng to Rs. 3,55,23,438/- wa
s calculated 

and vide Board's let
ter No. 205 dated 0

8.02.2024, the proje
ct proponent was r

equested to 

‘éaposit the Enviro
nmental Compensati

on. Thereafter, the b
oard again issued vi

de letter no. 79 

dated 23.01.2024, lett
er no. 613 dated 06.03

:2024 and 1355 dated 
07.06.2024 to deposit

 the 

Environmental Compen
sation, -put the project Proponent falled to deposit the above 

”\ Environmental Compensa
tion. - 

12) The project proponent ha
s failcd to Install the adeq

uate STP to treat the effl
uent 

5 ares = (To%e! 41,65 acre
s.). The project propone

nt has failed to 

‘ 
discharge the treated domestic

 effluent, The project 

proponent is discharging Jts ef
fluent through un-authorlzed

 mode of disposal Le. In soaka
ge pits/ 

through moveable tankers.
 The project proponent Is als

o running Its pro]éc! withou
t the valid 

consents of the Board unde
r the Water Act, 1974 and 

the Alr Act, 1981, 

for regularizati 

; of whole colony of 9.5
0+32.1 

develop adequate pl
antatlon area to 

13) A complaint was recelved on 23.03,2024 
from the Garden City Residential 

Welfare Society regarding overflow of se
wage system provided in the colony. To 

verify the facts, 

page30f6 i ! 
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f g el oy PR pUNJAB POLLUTION CONTROL BOARD 

/2 
a1/ 
o the site was visited by officer of the Board on 27.03,2024 and It was 

water was stagnated at the corner of the strect ncar Ashram of Shl. 

complaints are belng received from the Welfare Soclety t
hrough £.malls/ Whatsapp ™" 

clety has filed 
original 

before Hon'ble
 Natlonal 

that Dynamic
 

jonal in the 

also been 

observed tha
t the sev/age

 

Anandpur Dar
bar. Regular

 

0553665+ 

149) The President Garden Clty Residentlal Welfare So 

Application No. 383/2023, raglstered cn the basis of the letter petition, 
Green Tribunal, New Delhi In which the appicant has raised the grievance 
tnftadeveloper Private Limited has not niade the Sewage Treatment. Plant funct 

Garden City Colony, Sahnewal, Ludhiana developed by it 
and the other effluent are 

discharged illegally by constructing the septic tank which is overflowing. 

) The Hon'ble National Green Tribunal after con
sideration of the matter was 

pleased to issue directions to the Punjab Pollution Control Board vide or
der dated 24.05.2024 " 

to file a fresh report indicating the status of recovery of Environmen
tal Compensation alre:'adY L 

imposed and further imposition of Environméntal Compensation for t
he subsequent period 

upon M/s Dynamic Infradeveloper Pvt. Ltd, (Projact Garden City, Village Dha
rour, Dehlon Road, 

Sahnewal, Ludhiana. 

'ble Tribunal, the 16) In compliance to tha crder catcd 24.65.2024 passed by the Hon 
Dynamic Punjab Pollution Control Board ‘is constantly pursuing the matter with M/s 

Infradeveloper Pvt. Ltd for deposit of Eavironmental Compensation amounting to Rs. 

3,55,23,438/- already imposed by the Board vide letter no. 205 dated 08.01.2024 fort
he damage 

caused to the environment by the project proponent. In this regard, the Board has wr
itten office 

letter no. 79 dated 23.1.2024, letter no. 613 dated 6.3.2024 and 1355 dated. 07.06.2024, but 

the project proponent has failed to respond to'the letters of the Board and has not deposited 

the amount of Environmental Compensation mentioned above. 

17) The project proponent namely Dynamic Infradeveloper Pvt. Ltd, (Project Garden 

{th, Village Dharour, Dehlon Road, Sahnawal, Ludhiana has been written a letter bearing no. 

1523-24 dated 12.7.2024 informing therein that many letters have been written by the Board “ - 

for deposit of Environmental Compensaticn gs explained above, but the company is not serious 5 

in complying with the directions of the Board and is just ignoring the same. The Board has, thus : 

once again requested the project proponent vide letter dated 12.7.2024 to deposit the amount 

of Environmental Compensation with the offica of the Board at Ludhiana immediately without 

any further delay failing which coercive zction will be taken agalnst the project proponent by 

the Board for recovery of the amount of Envirenmantal Compensation, 

18) For further actlon In the case, the Bozrd vide letter no. 3762-63 dated 2.7.2024 
has Issued notice for non-compliance of the directions and subsequent order issued vide letter 
no. 205 dated 8.1,2024 for Imposition of Environmental Compensation amounting to Rs 
3,55,23,438) as well as notice for further izrnosition of Environmental Compensation upon M/; 

\ Pozedofe 
. 

W 

= 
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PUNJAB POLLUTION CONTROL BOARD 

19 

S 
f Dpynamic \nfradeveloper Put. Ltd, (Project

 Garden City, Village Dharour, Dehlon Road,
 Sahnewal, ] 

Ludhiana for continuous violation and degr
adation of environment with an opportuni

ty of 

hearlng before the Chalrman of t
he Board on 23.7.2024. 

19) The project proponent was Issued notice
 for non-compliance of directions u/s 33-

 

Aof the Wa.\er Act, 1974 as well as n
ollce for imposition of Environmenta

l Compensation (€C) 

for the period 01.12.2023 to 
3005202 ¢ d g before Chairman of the Bo

ard on 

-03'07.2024, which was postponed to 2% 

od the hearing as a
 Proxy counsel for 

another 

0 Smt. Noordeep Kaur atten 
‘ble Punjab and Har

yana High Court a
nd 

Advocate and stated that the counsel s buisy in the Hen' 

requested for adjournment of the case o Friday. 

21) The Chairman of the Board 
observed that the project pr

oponent i not serious in 

l:om-plwng viith the provi
sions of the environmenta

l Jaws. Even after the jmpo
sition of 

Environmental Compensation on ear
lier occasion the project tis still iolating the LaW- proponen 

The project proponen
t has not made any serio

us effort to make complia
nce. 

facts of the ca
se it Was felt by 

the 

of violation of E
nvirnnmental L

aws, 

sel for the adjour
nment cannot 

under: 

22) After considering the 

competent authority of the Board ‘that 

therefore, request of the proje
ct prop2: 

be entertained. After examinat
ion of the 

1. The detailed order 
imposing Eaviron cntal Compensation on 

the proj 

issued for the subsequ
ent period from 

91 12,2023 upto the 
date of hearing. 

2. The Project Propo
nent shall deposit 

mental Compensatio
n’ 

+ha 2lready imposed En
vironi 

amounting Rs. 3,55
,13,438/- tothe Boa

rd immediately faili
ng which coercive a

ction shall 

be taken by the Board
. 

¥ 

3. Incaseof non-depos
itio 

‘*, Deputy Commissi
oner, 

recovered under a
rrears of lan 

Fresh criminal p
rosecution be 

J 
Dynamic Infrad

eveloper Pvt- H 

Sahnewal Ludhia
na) 30/27, 

the proxy coun: 

o Ctiairman of the Boa
rd decided 35 

ect proponent b
e 

[
 

pensation by the projec
t proponent, the 

n of Environmental Com
 

get the Environmenta
l Compensation 

{udhiana he written to 

=
=
 

. of law against the project i.
e. M/s 

1 - Garden City, Village Dharo
ur, Dehlon Road, 

‘aatel Hagar, New Delhi-110008, Ludhiana an
d 

1is Jue to continuous violations. 

>
 

its Directors an
d other responsi

! 

Since the directions
 jssued by the Board a

galnst the project pro
ponent have not bee

n ie perst 

iy
 

complied, the Deputy Commiss
ioder, Ludhiana be requested

 to issue necessary 

directions to the Registrar-CnmvTehslldar, Reve
nue Department, Ludhlana

 not to 

register any sale deed (tittle deed)/mutation etc. of any plot/house/SCO
/other 

establishment in the colony
 till the written permission of

 the Board and submit 

compliance thereof the concer
ned” authorities to submit the compliance of the 

directions, falling which action ac
cording to Law will be taken 

© hagesof6 
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uyawml 

3) The proceedings of aforesaid prs2adl hea
ting were 

proponent vide Board's letter no. 4230 dated 23.07.2024. 

) It is pertinent to mention here tha
t the 

considered the concept of Polluter Pay's Prircizic i
n Indian 

~Xa#/s
 Union of India and Others (1255 35CC 21

2, Vellore Gitizens Welfare F 

of India (1995’5S¢fl7wuflm:mflPa
y'smnépkisaw!pledpfifldflh"'

dmd 

emironmental law of the country 
even without specific statute. 

=) Mhmdflnabwermxdedfa
ds.memmermsmflmdf“ 

imposition of Environmental Co
mpensation for the period of v

iolation from 01122023 10 

23.07.202
4 (236 days) in accordance with the 

formula and methodology evolved
 by the Central 

Pollution Control Board and ado
pted by the Punjab Pollution Co

ntrol Board. Minimum 

&wiwwmwafionmummaas
segmedwowshanbenss

,owl—pam. 

whmfimmmwmmpm
gfionfmfileper

bdafvhmm 

01122073 to 23.07.2024 (Rs. 5,0
00 x 236 days] was caiculated to be

 Rs- 11,80,000/-- 

26) Therefore, the project propoe
st is ir2reby directed to depo

sit an amount of Rs. 

11,80,000/- as Environmental
 compersaticn for the perio

d of violation from 011220
23 to 

23.07.2024 with the office of th
e Punjab Pollution Control Boar

d within 15 days, from the dat
e 

itiate necessary action 

of receipt of this order, failing which, the Boa
rd shall be constrained to ini 

for recovery of the amount of E
nvironmental Compensation by

 adopting coercive measures,
 

thereafter. 

7 Take notice that no fusther 

Board in this regard. Environmental 
Engineer, Punjab Pollutiol 

A Ludhiana is directed to ensure compliance 
of directions issued in the case. A copy of this 

> 
order be supplied to all the concerned for 

compliance. 

RS 

Wlflwm 

Coundil for Enviro 
orum v/s Union 

intimation or reminder will be issued by th
e 

n Control Board, Regional Office- 

winRsw wi e 
(Prof. (Dr.) Adarsh Pal Vig) 

Chairman 

o 
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21 “PUNIAE 

=2 Punjab Pollution Control Board 3 Zonal Office-1 
E-648 B, Focal Point, Phase-5, Ludhiana 

Tel0161- 
31 

Date..£l1[ 2% 
M/S Dynamic Infradeveloper Private Limitod ure- R_1 B 
Garden City Colony, S'dhnenr'al T.udl:m:\? ‘ An nex 30/27, 1st Floor, East Pate] Nagar, New Delhi-08 

No2efno G Regd. 
To 

Sub:- Imposition of Environmental Co: mpensation for violations of the Provisions of Water (Prevention and Control o f Pollution) Act,1974, 
Refi-  This office letter no. 6325-27 dated 1.11.2023 

It is intimated that the above said colony was issued notice to issuc directions u/s 33-A of the water (Prevention & Control of Pollution) Act, 1974 as well as notice for ; imposition of Environmental Compensation (EC) with an opportunity of personal hearing s before Worthy Chairman of the Beard on 09.10.2023 and proceeding of the same were conveyed vide above referred letter. The following decision w.r.(, Environmental Compensation amongst other decisions was taken in the said hearing;- 
Environmental Compensation Jor the damage caused to the 
environment shall be imposed to the Project Proponent, The 
Environmental Engineer, Regional Office shail calculate the 
Environmental Compensation to be imposed, for approval. 
In the light of above said decision, the matter was considered by the Competent 

Authority of the Board and it has been decided to imposc Rs.3,55,23,438/- (Rs. Three 
Crore Fifty Five Lakhs Twenty Three Thousand Four 

| Hundred and Thirty Eight) as Environmental Compensation as per the formula 
‘I Prescribed Central Pollution Control Board for the damage caused (o (he Environment by 

the Project Proponent 

As such, il is requested to deposit the above amount as Environmental 
Compensation immediately to the Environmental Engineer, Punjab Pollution Control Board, 

Regiona| Office-2, Ludhiana 

This issues with the approval of the Competent Authority of the Board. 

ékddl. Scn@vhonmenml Engincer 

Engyy No 
Dated 

uf ¢ above is forward o wiron ingineer njab 
W Py of the ab E mental Eng 3 Punjub 
lly forwarded to the Envi 

cgiona - & r information and necessary action information and ncces: al 
e | Board, Reg 1 Office-2, Ludhiana fo 

}ddl. Senlor PXvironmental Englnecr 
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Annexure -R-1C 

PUNJAB POLLUTION CONTROL BOARD tg”) 
o Nody Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

A4 

Tele Fax:- 0161-4673789 Website:- www.ppcb.gov.in  Email:- ppchzolldh@gmail.com 

No..... .  Dated... s 

- UR'E yens d@and Sas 
"_3“3} fi’fl%, Wi 

M/s Dynamic Infradeveloper Pvt. Ltd, LIL, 103, 1v 

(Project - Garden City, Village Dharour, ’ 

Dehlon Road, Sahnewal Ludhiana), 

30/27, 1st Floor, East Patel Nagar, 

New Delhi-110008. 

e &l 

Subject:- Imposition of Environmental Compensation upon M/s Dynamic Infradm 

Put. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana) 

30/27, 1** Floor, East Patel Nagar, New Delhi for violation of the provisions of 

Environmental Laws. 

Please find enclosed a copy of order no. 405 dated 11.9.2025 passed by the 

Competent Authority of the Punjab Pollution Control Board whereby Environmental Compensation 

amounting to Rs. 17,55,000/- (Rs. Seventeen Lakh Fifty Five Thousand only) has been imposed 

upon the project proponent for violation of the provisions of Environmental Laws for the period 

from 24.07.2024 to 09.07.2025 for information and compliance. 

DA-As above 
Environmental Engineer 

Zonal Office-1, Ludhiana 

Endst. No. 11—‘,?”‘ Dated..[flfl/’-j‘ 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office-2, Ludhiana for information and necessary action, please. 
) 

‘ %vw 
Environmental Engineer 

Zonal Office-1, Ludhiana 

DA-As above 
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=N PUNJAB POLLUTION CONTROL BOARD 

No. ...-\e5. 
Imposition of Environmental Compensation upon M/s DynamicDI:ftrEad-E\./ 
Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana) 30/27, 1st Floor, East Patel Nagar, New Delhi for violation of the provisions of Environmental Laws. 

Order 

The Punjab Pollution Control Board being the statutory regulatory authority is 
implementing the provisions of the Water (Prevention and Control of Pollution) Act, 1974, the 
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and 
the rules made three under in the State of Punjab. The main objective of the Board is maintaining | 
or restoring the wholesomeness of water, the preservation of the quality of air and the protection 
and improvement of the environment. 

2) The Ministry of Environment, Forest & Climate Change (MoEF&CC), Government 
of India has declared various clusters in the Country as Critically Polluted Areas (CPA), Severely 
Polluted Area (SPA) based on Cumulative Environmental Pollution Index (CEPI) score. Due to 
increased industrialization, activities of the Industrial units and some other identical reasons, 
Ludhiana city has been declared as Critically Polluted Area by the Central Pollution Control Board. 
3) Briefly stated that the project proponent has developed a residential colony 
project. Earlier, directions u/s 33- A of Water Act, 1974 were issued to PSPCL authorities to the 
effect that "Electric connection shalf not be released in future from the date of issue of these 
directions at the project site of Garden City, Village Dharaur, Outside Octroi, Dehlon Road, 
Sahnewal, Ludhiana” vide letter no. 5676 dated 14.07.2016. 

4) The directions u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 as 
amended in 1988 were also issued to the Registrar-Cum-Tehsildar, Revenue Department, 
Ludhiana "That the Registrar-cum-Tehsildar, Revenue Department, Punjab be directed not to 
register any sale deed (tittle deed)/mutation etc. of any plot/house/SCO/other establishment in 
the colony till the written permission of the Board" vide letter endst. No. 5681 dated 14.07.2016. 

5) The project proponent was granted consent under Water Act, 1974 vide no. ZO- 
1/LDH/RO-2/WPC/2012/F-3987 dated 15.05.2012 expired on 10.11.2012 for the 9.56 Acre project 
only. 

6) The directions u/s 33-A of Water Act, 1974 were Issued to PSPCL authorities "That 
the authorities concerned may release electric connection in 9,50 Acre approved Colony only M/s 
Garden City, Village Dharour, outside Octroi, Dehlon Road, Sahnewal, Ludhlana” being developed 
by M/s Dynamic Infradeveloper Pvt. Ltd. d 

TITIE §IG, &9 99, Ufens - 147001 
Vatavaran Bhawan, Nabha Road, Patiala - 147001 

Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 (FAX) 
Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in | msppcb@gmail.com | 
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PUNJAB POLLUTION conTRoL Bl)\\ 
PUNJAB 

SN 
SN2 

7) The directions u/s 33-A of Water Act, 1974 were 
Tehsildar, Revenue Department, Ludhiana 
Department, Punjab be directed to allow registy 
any plot/house SCO/other establishment in the 
M/s Garden City, Village Dharaur, 
developed by M/s Dynamic Infradev: 
8) The colony was Visited by the officer of the Board on 07.67.2023 and it was observed as under:- 

1. 

also issued to the Registrar-Cum- 
"That the Registrar-cum-Tehsildar, Revenue 
ration of sale deed {title deed) / mutation etc of 
approved colony measuring 9.50 acres area only 

Qutside Octroi, Dehlon Road, Sahnewal, Ludhiana" being 
eloper Put, Ltd, 

The STP has been provided only for the approved project 9.5 Acres and the same was also lying defunct and in non-operational/ idle conditions as observed during the visit, The condition of STP revealed that it has not been operated sinc plantation has been Provided for disposal of the effluent. - The project proponent has neither provided separate STP for the adjoining colony of 40 @ permission for the unauthorized colony measuring 40 acres, Also no separate entry has been provided fo, rthe 32.15 acres colony as per the conditions imposed by PPCB while granting last consen it 
4. There are three deep soakage Pits provided by the Pproject proponent Wherein the domestic effluent carried through sewerage line is disposed. 

- 13 manholes have been provided with man 
Without manhole covers in the entire project. 

- The domestic effluent Was seen oozing out from one manhole as observed during the visit. 

e long. No proper land for 

hole covers and 45 manholes are provided 

+ Stagnated effluent was seen In other manholes indicating that the same is carried for treatment and s rather disj 
not being posed off at some unknown location tankers, s through 

. The project Proponent has not sul bmitted the extended bank Buarantee of Rs, 50000/~ 
Wwhich expired on 14,05.2018, 

' 9) The project Ppropot 
(Prevention & Control of Polluty 
Compensation (EC) with h 
decided as under:- 

nent was issued notice to I_ssue directions u/s 33-A of the Water lon) Act, 1974 as wel] as n otice for imposition of Environmental earing before Chairman of the Board on 09.10‘2023, wherein it was 

Page 20f 10 
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1. Environmental Compensation for the damage caused to the environment shall be 
Imposed to the Project Proponent. The Environmental Engineer, Regional Office shall 

calculate the Environmental Compensation to be imposed, for approval. 

2. Fresh directions u/s 33-A of the Water Act, 1974 be issued to the authorities of Revenue 

Department and PSPCL so as not to execute the sale deeds & not to release electric 

connections, respectively in the existing project of 9.56 acres and proposed project of 40 

acres. 

3. The Chief Administrator, GLADA be requested not to approve the project till it comply 

with the environmental faws. 

4. The State Level Environment Impact Assessment Authority {SEIAA) may be apprised about 

the violations being made by the project proponent. 

S. The Environmental Engineer, Regional Office shall visit the offices Revenue Authority and 

PSPCL and shall confirm the compliance of earlier directions issued by the Board on 

1.10.2018. He shall send further recommendations in the matter after verification. 

10) In reference to Board's letter no. 611 dated 06.03.2024, the GLADA authorities 
have clarified that the license has been issued to the project for 9.5 acres on 08.10.2005, out of 
41.65 acres and now application for regularization of entire colony of 41.65 acres has been 
rejected vide order no. 2256-58 dated. 20.09.2016. Further case for lodging FIR against the 
colonizer for developing unauthorized colony in contravention of PAPR Act, 1995 already sent to 
Police Department vide letter no. 8595 dated 11/08/2011. The colonizer has not reapplied for 
regularization of above colony under regularization poficy dated 18.10,2018. 

11) The Environmental Compensation amounting to Rs. 3,55,23,438/- was calculated 
and vide Board's letter No. 205 dated 08.01.2024, the project proponent was requested to 
deposit the Environmental Compensation. Thereafter, the board again issued vide letter no. 79 
dated 23.01.2024, letter no. 613 dated 06.03.2024 and 1355 dated 07.06.2024 to deposit the 
Environmental Compensation, but the project Proponent failed to deposit the above 
Environmental Compensation. 

12) The project proponent has failed to install the adequate STP to treat the effluent 
of whole colony of 9.50 + 32.15 acres = (Total 41.65 acres.), The project proponent has failed to 
develop adequate plantation area to discharge the treated domestic effluent. The project 
proponent is discharging its effiuent through un-authorized mode of disposal .e. in soakage pits/ 
through moveable tankers. The project proponent is also running its project without the valid 
consents of the Board under the Water Act, 1974 and the Alr Act, 1981. 

13) Acomplaint was recelved on 23.03.2024 from the Garden Clty Residential Welfare 
Soclety regarding overflow of sewage system provided In the colony. To verify the facts, the site 
was visited by officer of the Board on 27.03.2024 and It was observed that the sewage water was 
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stagnated at the corner of the street near Ashram of Shri. Anandpur
 Darbar. Regular complaints 

are being received from the Welfare Society through E-mails/ Whatsapp m
essages. 

14) The President Garden City Residential Welfare Society has filed Original 

Application No. 383/2023, registered on the basis of the letter petition, before Hon'ble National 

Green Tribunal, New Delhi in which the applicant has raised the grievance that Dynamic 

Infradeveloper Private Limited has not made the Sewage Treatment. Plant functional in the 

Garden City Colony, Sahnewal, Ludhiana developed by it and the other effluent are also been 

discharged illegally by constructing the septic tank which is overflowing. 

15) The Hon'ble National Green Tribunal after consideration of the matter was - 

pleased to issue directions to the Punjab Pollution Control Board vide order dated 24.05.2024 to 

file a fresh report indicating the status of recovery of Environmental Compensation already 
imposed and further imposition of Environmental Compensation for the subsequent period upon 

M/s Dynamic Infradeveloper Put. Ltd, (Project Garden City, Village Dharour, Dehlon Road, 
Sahnewal, Ludhiana. 

16) In compliance to the order dated 24.05.2024 passed by the Hon'ble Tribunal, the 
Punjab Pollution Control Board is constantly pursuing the matter with M/s Dynamic 
Infradeveloper Pvt. Ltd for deposit of Environmental Compensation amounting to Rs. 
3,55,23,438/- already imposed by the Board vide letter no. 205 dated 08.01.2024 for the damage 
caused to the environment by the project proponent. In this regard, the Board has written office 
letter no. 79 dated 23.1.2024, letter no. 613 dated 6.3.2024 and 1355 dated. 07.06.2024, but the 
project proponent has failed to respond to the letters of the Board and has not deposited the 
amount of Environmental Compensation mentioned above, 

17) The project proponent namely Dynamic Infradeveloper Pvt, Ltd, (Project Garden 
City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana has been written a letter bearing no. 
1523-24 dated 12.7.2024 informing therein that many letters have been written by the Board for 
deposit of Environmental Compensation as explained above, but the company is not serious in 
complying with the directions of the Board and is Just Ignoring the same. The Board has, thus 
once again requested the project proponent vide letter dated 12.7.2024 to deposit the amount 
of Environmental Compensation with the office of the Board at Ludhiana immediately without 
any further delay failing which coercive action will be taken against the project proponent by the 
Board for recovery of the amount of Environmental Compensation, 

18) For further action In the case, the Board vide letter no, 3762-63 dated 2.7.2024 
has issued notice for non-compliance of the directions and subsequent order issued vide letter 
no. 205 dated 8.1.2024 for imposition of Environmental Compensation amounting to Rs. 
3,55,23,438) as well as notice for further imposition of Environmental Compensation upon M/s 
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Dynamic Infradeveloper Pvt. Ltd, (Project Garden City, Village Dharour, Dehlon Road, Sahnewal, 

Ludhiana for continuous violation and degradation of environment with an opportunity of 

hearing before the Chairman of the Board on 23.7.2024. 

19) The project proponent was issued notice for non-compliance of directions u/s 33- 

A of the Water Act, 1974 as well as notice for imposition of Environmental Compensation (EC) 
for the period 01,12.2023 to 30.06.2024 with hearing before Chairman of the Board on 
09.07.2024, which was postponed to 23.07.2024. 

20) Smt. Noordeep Kaur attended the hearing as a proxy counsel for another Advocate | 
and stated that the counsel is busy In the Hon'ble Punjab and Haryana High Court and requested ~ + 
for adjournment of the case to Friday. 

21) The Chairman of the Board observed that the project proponent is not serious in 
complying with the provisions of the environmental laws. Even after the imposition of 
Environmental Compensation on earlier occasion the project proponent is still violating the Law. 
The project proponent has not made any serious effort to make complianee. 

22) After considering the background and facts of the case it was felt by the 
competent authority of the Board that it is a serious case of violation of Environmental Laws, 
therefore, request of the project proponent and the proxy counsel for the adjournment cannot 
be entertained. After examination of the case, the Chairman of the Board declded as under: 

1. The detailed order imposing Environmental Compensation on the project proponent be 
issued for the subsequent period from 01.12.2023 upto the date of hearing. 

2. The Project Proponent shall deposit the already imposed Environmental Compensation 
amounting Rs. 3,55,23,438/- to the Board Immediately failing which coercive action shall 
be taken by the Board. 

3. In case of non-deposition of Environmental Compensation by the project proponent, the 
Deputy Commissioner, Ludhlana be written to get the Environmental Compensation 
recovered under arrears of land revenue. 

4. Freshcriminal prosecution be filed in the court of law against the project i.e. M/s Dynamic 
Infradeveioper Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal 
Ludhiana) 30/27, 1% Floor, East Patel Nagar, New Delhi-110008, Ludhiana and its Directors and other responsible persons due to continuous violations, 

5. Since the directions issued by the Board agalnst the project proponent have not been 
complied, the Deputy Commissioner, Ludhlana be requested to Issue necessary directions to the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana not to reglster any sale deed (tittle deed)/mutation etc. of any plot/house/SCO/other establishment in the colony till the written permission of the Board and submit compliance thereof the concerned authorities to submit the compliance of the directions, falling which actlon according to Law will be taken, 
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i = 6. A public notice in leading newspaper be published 
advising public not to purchase any 

property in said project till it ob&ainedvstatutory approval. 
~ 

23) The proceedings of aforesaid personal hearing were conveyed 
to the project 

proponent vide Board's letter no. 4230 dated 23.07.2024. 

24) The compliance of decisions of personal hearing held before Chairman of 

the Board on 23.07.2024 is as under: ) for th 
1. The Board has imposed Environmental Compensation amounting to Rs.11,80,000/- for the 

violation of the Environmental Laws for period 01,12.2023 to 23.07.2024 vide order no. 
466 dated 27.11,2024, 

2. Regular letters have been written to the project proponent regarding submission of 

Environmental Compensation amounting to Rs.3,55,23,438/-. 

3. The Deputy Commissioner, Ludhiana has been requested vide Board’s letter no. 4230 

dated 23.07.2024 and letter no. 1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 
dated 05.11.2024, 2775 dated 22.11.2024 and 2923 dated 12.12.2024, 2985 dated 
23.12.2024 and 81 dated 13.01.2025 as under : 
I. Toissuedirectionsto the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana not 

to register any sale deed (title deed/mutation etc. of any plot/ house/ SCO/ other 
establishment in the colony till the written permission of the Board. 

. To Issue directions to the revenue department for recovering the amount of Rs, 
3,55,23,438/- imposed as Environmental Compensation by the Board ta be recovered 
under arrears of land revenue by laws, 

4. Complaint has been filed vide COMA/46166/2024 dated 22.10.2024 in District Court, Ludhiana, 

5. Public notices in English and Punjab have been pubiished In the leading newspapers. 

25) The project proponent was issued a notice for non-compliance of directions u/s 33- Aof the Water (Prevention and Control of Pollution) Act, 1974, as well as a notice for imposition of Environmental Compensation (EC), with a personal hearing before the Chairman of the Board on 30.04.2025. Sh, Amrinder Paul Singh, Advocate, appeared on behalf of the project proponent, submitted a Memo of Appearance, and Informed that he Was not aware of the facts of the case and was unable to make any commitment on behalf of the project proponent, He requested a short adjournment, stating that the Director was out of station, and assured that the Power of Attorney and other relevant documents would be submitted on the next date of hearing. Accordingly, it was decided to grant another opportunity of personal hearing to the project Proponent, 

26) In the meanwhile, the case came up for hearing before Hon'ble National Green Tribunal, New Delhi on 19.05.2025 and orders are reproduced as under:- 
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"To ascertain the correct position, we direct the Member Secretary, PPCB to file affidavit 
disclosing daily generation of sewage from families residing in approved area of 9.5 
acres, treatment capacity of the existing STP and its capacity utilization, Member 
Secretary, PPCB will clearly disclose the 83p in daily generation and treatment of STP if 
82p exists, manner of discharge of surplus sewage which is generated. In that affidavit, 
PPCB will also disclose sample analysis report of the STP treated discharge. Since a stand 
has been taken that a sum of Rs. 3, 55, 23, 438 /- has been levied as environmental 
compensation, therefore, Member Secretary, PPCB will also disclose the steps which 
have been taken till now to recover this environmental compensation. Let this affidavit 
be filed within a period of four weeks." 

27) 

The case is now listed on 24.09.2025, 

The site of the project was visited by officers of the Board on 10.06.2025 and 
during visit it was observed that :- 

: 18 

7. 

The colony has one common entrance gate for authorized (9.56 Acre) colony and 32.4 
Acre (approx.) unauthorized (32.4 Acre app.) colony with common boundary wall for 
entire project Garden City (41 acre app.). The roads and sewerage system are connected 
with each other, 

There are 3 SCO’s and 27 houses built and 3 houses under construction in the front 9.56 
Acre colony and there are 138 houses and 9 houses are under construction in the rear 
extended/unauthorized colony of size 32.4 acre approx. 
The STP was not in operation during the visit and no effluents were coming out of the 
outlet of STP. Upon inspection of STP one water meter was installed at the outlet of the 
STP and its reading was noted to be 7831.90 KL but no Wwater meter was instalied at the 
inlet of the STP. = 
The STP is not of adequate capacity to treat effectively the Wastewater generated by the 
current occupancy of the colony nor for the projected occupancy of the colony and seems 
to be non-operational from a long time. The capacity of STP needs to be increased. 
The project proponent could not provide the logbook of inlet and outlet effluent, logbook 
of energy meter reading of STP, sludge disposal record maintained and design capacity of 
the STP components. 

The project proponent has not hired any technical staff/engineer to operate the STP ina 
technically sound manner. The project praponent has not provided any sludge handling 
facility/sludge drying beds. 

Housekeeping around the STP was poor and foul smell was observed near the STP and 
plantation area. . 
The plantation area was not stagnated. Plpe s used to carry the discharge from the outlet 
of STP to the plantation area of size approx. 550 sq yards, this plantation area is also 
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B inadequate for the disposal o
f th 

trees of average height a
round 18 feet. 

9. No person from the tech
nical staff was present w

ho 

provide us details of the t
echnology and design cap

acity of the STP compone
nts. 

developed the colony 
as per the approved 

layout 

also not following the 

e effluent of the STP. T
here are around 120 e

ucalyptus 

could effectively opera
te the STP and 

10. The project proponent
 has not 

plan/drawing from the Town Planning Depa
rtment and is 

conditions of license to devel
op colony issued by the Senio

r Town planner, Ludhiana. 

11. The entire project is cover
ing an area of 41 acres approx

imately out of which 9.56 Ac
res 

is approved colony which ha
s an STP which is also not o

f adeguate capacity and do
es not 

efficiently treat the waste wate
r generated from the colony. 

12. The untreated wastewater g
enerated from the extended par

t/unauthorized colony is 

lying stagnated in the sewer lin
es and manholes through which

 it partly goes into illegal 

soakage pits constructed at 5 diff
erent locations and is partly lifted u

sing tankers. 

13. Upon enquiry from the reside
nts, the untreated sewage from the m

anholes is lifted using 

tankersand is disposed off at undis
closed locations (frequency of liftin

g of sewage is twice 

a week in rainy season and during
 the rest of the year the frequenc

y of lifting is twice a 

month). 

14. The manholes and sewer line ne
eds cleaning and regular maintenan

ce. 

28) The firoject proponent was issued noti
ce with another opportunity of person

al 

hearing before the Chairperson of the Boa
rd on 09.07.2025, wherein it was decided 

as under:- 

1. The Project Proponent shall make all necessary arrangements as required for the 

treatment and environmentally sound disposal of sewa
ge and municipal solid waste being 

generated/expected to be generated from 
colony and fulfil all other responsibilities 

including obtaining of all regulatory clear
ances as prescribed and laid down under

 the 

environmental laws and submit action taken/p
rogress report within 20 days to the Board. 

2. Directions ufs 33-A of the Water (Prevention & Control 
of Pollution) Act, 1974 as 

amended in 1988, to the following effect be Issued to the proje
ct proponent and 

concerned Departments both for 9.56 acres approved and 32 acres unapproved 

residential colony: 

a) Revenue Authorities / Chief Revenue Officer/ Registrar of L
and shall not register any 

sale deed related to any plot/flat/house/shop/any other
 component of this project 

with immediate effect. 

b) GLADA Authorities shall neither register any sale de
ed/ transfer deed nor issue “No 

objection Certificate” to revenue authorities for Issua
nce/transfer of conveyance deed 

forany plot/flat/house/shop/any other component of t
his residential colony, Similarly, i 

the authorities will not issue completion certificate to the project or component 

thereto and shall not sanction any new building plans In th
e residential colony for any ¥ 

B
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plot/ilat/house/shop/any other component of this project. The Punjab State Power Corporation Limited Authorities be directed not to issue any new electric connection in the premises o f project proponent. All the above authorities shall make specific entries in their respective records including Jamabandi/revenue records with respect to the above directions. GLfifDA shall ensure that the sewage and municipal solid waste (MSW) generated from the - 
Project premises is managed, treated, and disposed of in an environmentally sound manner, strictly in compliance with the provisions of applicable environmental laws. 4. The Punjab Real Estate Regulatory Authority (RERA) be informed about the grave violations of environmental laws being made by the project proponent with request to 
take appropriate actions as deemed fit under the provisions of their laws. 
Environmental Compensation shail be imposed to the project proponent for non- 
compliance of environmental norms for the further period of violation from 24.07.2024 
upto the date of hearing (08.07.2025) and necessary orders be issued at the earliest. 
The project proponent shall deposit the Environmental Compensation of Rs. 3,55,23,438/- 
and Rs. 11,80,000/- earlier imposed and conveyed by the Board, within 10 days. 
In continuation of early correspondence made with revenue authorities, D.O letter be | 
issued to the Deputy Commissioner, Ludhiana for early recovery of amount of Rs. 
3,55,23,438/- and Rs. 11,80,000/- imposed as Environmental Compensation to the 

project proponent for recovery as arrears under Land Revenue Laws. 

8. Environmental Engineer, Regional Office-2, Ludhiana shall personally ensure that 

(1) Environmental Compensation shall be got vetted from the EC Verification 

Committee of the Board and orders be issued, within 10 day 

()  Revenue Authorities make "Red Entry"in the Jamabandi explicitly mentioning 

that land registries and transfer of plots/flats/shops/any other component of 

this project Is not permitted till further orders. ) 

() Ensure that compliance of the Hon'ble National Green Trlbunal. Ordfrs shalvl be 

made in true letterand spiritand reply shall be submitted well withinin timelines 

d) 

e 
. 

(1v) aclolt)n‘::)eliance of the all the above declsions of the hearlng shall be
 made and action 

| 

taken report Is submitted withi
n 20 days. 

is pertinent to mention here that the Hon'ble Supre
me Court of India has 

- e pe t of Polluter Pay's Principle In Indian Councll for 
Enviro Legal Action a'nd . 

considered the cof;cl ZIa and Others (1996) 35CC 212, Vellore Citizens Welfar? Ff;rum v/s Umor; 

i U':)D::Ccnsu and held that Polluter 
pay's Princlple Is accepted principle an

d part of 

dia (199 i tatute. 
i \I/Tronr;ental Jaw of the country even without specific 

sta 
en 
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30) Thus, in view of the above recorded facts, the matter has been considered f

or 

imposition of Environmental Compensation for the period of violation from 24.07.2024 to 

09.07.2025 (351 days) in accordance with the formula and methodology evolved by the Central 

Pollution Control Board and adopted by the Punjab Pollution Control Board. Minimum 

Environmental Compensation to be imposed as suggested by CPCB shall be Rs. 5,000/~ per day. 

Accordingly, the amount of Environmental Compensation for the period of violation from 

24.07.2024 to 09.07.2025 (Rs. 5,000 x 351 days) was calculated to be Rs. 17,55,000/-. 

31) Therefore, the project proponent Is hereby directed to deposit an amount of Rs. 

17,55,000/- as Environmental compensation for the period of violation from 24.07.2024 to 

09.07.2025 with the office of the Punjab Pollution Control Board within 15 days, from the date 

of receipt of this order, failing which, the Board shall be constrained to initiate necessary action 

for recovery of the amount of Environmental Compensation by adopting coercive measures, 

thereafter. 

32) Take notice that no further intimation or reminder will be issued by the Board in 

this regard. Environmental Engineer, Punjab Pollution Control Board, Regional Office-2, Ludhiana 

is directed to ensure compliance of directions issued in the case. A copy of this order be supplied 

to all the concerned for compliance. 
- 

(Reéha’Gupta) 

Chairperson 
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Annexure -R-1D 33 

FUNIAS 

82" PUNJAB POLLUTION CONTROL BOARD 
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana 

Tele Fax:- 0161-4673789  Website:- www.poch.gov.in email:- ppebzotldh@gmail.com 
e 

No. < Speed Post/onli Dat T: yus~yé peed Post/online ate C?)J//yg 

Lty for 
Enveanmet 

& LiFE 

M/s Dynamic Infradeveloper Pvt. Ltd, 

(Project - Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana) 

30/27, Ist Floor, East Patel Nagar, New Delhi -110008. 

Sub:-  Notice for non-compliance of directions earlier issued u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 as well as notice for imposition of Environmental 
Compensation (EC). 

Whereas, it is mandatory on the part of the project proponent to obtain consent to establish 

of the Board u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 & u/s 21 of Air 

(Prevention & Control of Pollution) Act 1981 before the establishment/ expansion of the unit. 

And whereas, it is mandatory on the part of the project proponent to obtain consent to 

operate of the Board to operate an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 

1974 & industrial plant u/s 21 of Air (Prevention & Control of Pollution) Act 1981 for discharging of 

effluent/ emissions from its premises. 

And whereas, the project proponent has developed a residential colony project namely 

Garden City. The project proponent was granted consent under Water Act, 1974 dated 15.05.2012 

expired on 10.11.2012 for the 9.5 Acre project only with condition that the project proponent will not 

register sale deed (title deed)/mutation etc. of plots/houses/SCO/other establishment in the 40 Acre 

colony which has been developed un-authorized adjoining to the 9.5 acre colony. Thereafter, the 

project proponent was granted consent to operate under Water Act, 1974 dated 28.09.2018 valid 

upto 27.03.2019 for the Residential Plots @ 70, Commercial Sites @ 31 (9.5 Acre project) only. Later 

on, it has developed another colony of 32 acres for which no regulatory clearance was obtained. 

And whereas, the colony was visited by the officer of the Board on 07.07.2023 and it was 

observed that the STP has been provided only for the approved project 9.5 Acres and the same was 

also lying defunct and in non-operational / idle conditions as observed during the visit. The condition 

of STP revealed that it has not been operated since long. No proper land for plantation has been 

provided for disposal of the effluent. There are three deep soakage pits provided by the project 

proponent wherein the domestic effluent carried through sewerage line is disposed. 

And whereas, the project proponent was issued notice to issue directions u/s 33-A of the 

Water (Prevention & Control of Pollution) Act, 1974 as well as notice for impasition of Environmental 

Compensation (EC) with hearing before Chairman of the Board on 09.10.2023. After hearing, it was 

decided was decided as under.- 

1. Environmental Compensation for the damage caused to the environment shall be imposed to 

the Project Proponent. The Environmental Engineer, Regional Office shall calculate the 

Environmental Compensation to be imposed, for approval. 

2. Fresh directions u/s 33-A of the Water Act, 1974 be issued to the authorities of Revenue 

Department and PSPCL so as not to execute the sale deeds & not to release electric 

connections, respectively in the existing project of 9.56 acres and proposed project of 40 acre 

And whereas, the Environmental Compensation amounting to Rs.3,55,23,438/- was imposed 

vide Board's letter No. 205 dated 08.01.2024. 

And whereas, the President Garden City Residential Welfare Society has filed Original 

Application No. 383/2023, registered on the basis of the letter petition, before Hon'ble National 

Green Tribunal, New Delhi in which the applicant has raised the grievance that Dynamic 

Infradeveloper Private Limited, Respondent no. 4 has not made the Sewage Treatment Plant 

functional in the Garden City Colony, Sahnewal, Ludhiana developed by it and the other effluent are 

also been discharged illegally by constructing the septic tank which is overflowing. 

And whereas, the Hon'ble National Green Tribunal after consideration of the matter was 

pleased to issue directions to the Punjab Pollution Control Board vide order dated 24.05.2024 to file
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a fresh report indicating the status of recovery of Environmental Compensation already imposed on 
respondent no.4 and further imposition of Environmental Compensation for the subsequent period 
upen respondent no.4 (Dynamic Infradeveloper Pvt. Ltd, (Project Garden City, Village Dharour, Dehlon 
Road, Sahnewal, Ludhiana). 

And whereas, in compliance to the order dated 24.05.2024 passed by the Hon'ble Tribunal, the 

Punjab Pollution Control Board is constantly pursuing the matter with M/s Dynamic Infradeveloper 

Pvt. Ltd for deposit of Environmental Compensation amounting to Rs. 3,55,23,438 already imposed 

by the Board vide letter no. 205 dated 8.1.2024 for the damage caused to the environment by the 
project proponent i.e. respondent no.4. In this regard, the Board has written office letter no. 79 dated 
23.1.2024 letter no. 613 dated 6.3.2024 and 1355 dated. 07.06.2024, but the project proponent 
respondent no. 4 has failed to respond to the letters of the Board and has not deposited the amount 
of Environmental Compensation mentioned above. 

And whereas, the project proponent was issued notice for non-compliance of directions u/s 
33-A of the Water Act, 1974 as well as notice for imposition of Environmental Compensation (EC) for 
the period 01.12.2023 to 30.06.2024 with hearing before Chairman of the Board on 23.07.2024, 
wherein it was decided as under: 

1. The detailed order imposing Environmental Compensation on the project proponent be issued 
for the subsequent period from 01.12.2023 upto the date of hearing. 

2. The Project Proponent shall deposit the already imposed Environmental Compensation 
amounting Rs. 3,55,23,438/- to the Board immediately failing which coercive action shall be 
taken by the Board. 

3. Fresh criminal prosecution be filed in the court of law against the project i.e. M/s Dynamic 
Infradeveloper Pvt. Ltd, (Project - Garden City, Village Dharour, Dehlon Road, Sahnewal 
Ludhiana) 30/27, Ist Floor, East Patel Nagar, New Delhi -110008, Ludhiana and its Directors 
and other responsible persons due to continuous violations. 

4. Since the directions issued by the Board against the project proponent have not been 
complied, the Deputy Commissioner, Ludhiana be requested to issue necessary directions to 
the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana not to register any sale deed 

(tittle deed)/mutation etc. of any plot/house/SCO/other establishment in the colony till the 

written permission of the Board and submit compliance thereof the ¢oncerned authorities to 

submit the compliance of the directions, failing which action according to law will be taken. 

5. A public notice in leading newspaper be published advising public not to purchase any 

property in said project till it obtained statutory approval. 

And whereas, the compliance of decisions of personal hearing held before Chairman 

of the Board on 23.07.2024 is as under: 

1. Board hasimposed continued Environmental Compensation amounting to Rs.11,80,000/- from 

the period 01.12.2023 to 23.07.2024. 

2. Regular letters has been written to the project proponent regarding submission of 

Environmental Compensation amounting to Rs.3,55,23,438/- 

3. The Deputy Commissioner, Ludhiana was requested vide Board's letter no. 4230 dated 

23.07.2024 and letter no. 1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 dated 

05.11.2024, 2775 dated 22.11.2024 and 2923 dated 12.12.2024, 2985 dated 23.12.2024 

and 81 dated 13.01.2025 with a request as under: 

I. Toissue directions to the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana not to 

register any sale deed (title deed/mutation etc. of any plot/house/SCO/other 

establishment in the colony till the written permission of the Board. 

Il. To issue directions to the revenue department for recovering the amount of Rs. 

3,55,23,438/- imposed as Environmental Compensation by the Board to be recovered 

under arrears of land revenue by laws. 

4. Complaint has been filed vide COMA/46166/2024 dated 22.10.2024 in District Court, 

Ludhiana. 

5. Public notices in English and Punjab have been published in the leading newspapers. 

And whereas, the project proponent was issued a notice for non-compliance of directions u/s 

33-A of the Water Act, 1974, as well as a notice for imposition of Environmental Compensation (EC), 

34
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with a personal hearing before the Chairman of the Board on 30.04.2025. Sh. Amrinder Paul Singh, 
Advocate, appeared on behalf of the project proponent, submitted a Memo of Appearance, and 
informed that he was not aware of the facts of the case and was unable to make any commitment on 
behalf of the project proponent. He requested a short adjournment, stating that the Director was out 
of station, and assured that the Power of Attorney and other relevant documents would be submitted 
on the next date of hearing. Accordingly, it was decided to grant another opportunity of personal 
hearing to the project proponent. 

And whereas, in the meanwhile, the case came up for hearing before Hon'ble National Green 
Tribunal, New Delhi on 19.05.2025 and orders are reproduced as under:- 

"To ascertain the correct position, we direct the Member Secretary, PPCB to file affidavit 
disclosing daily generation of sewage from families residing in approved area of 9.5 acres, 
treatment capacity of the existing STP and its capacity utilization. Member Secretary, PPCB will 
clearly disclose the gap in daily generation and treatment of STP if gap exists, manner of 
discharge of surplus sewage which is generated. In that affidavit, PPCB will also disclose sample 
analysis report of the STP treated discharge. Since a stand has been taken that a sum of Rs. 9, 
55, 23, 438 /- has been levied as environmental compensation, therefore, Member Secretary, 
PPCB will also disclose the steps which have been taken till now to recover this environmental 
compensation. Let this affidavit be filed within a period of four weeks." 

And whereas, the site of the project was visited by officers of the Board on 10.06.2025 and 
during visit it was observed that :- 

13 

10. 

L 

12, 

The colony has one common entrance gate for authorized (9.56 Acre) colony and 32.4 Acre 
(approx.) unauthorized (32.4 Acre app.) colony with common boundary wall for entire project 

Garden City (41 acre app.). The roads and sewerage system are connected with each other. 
There are 3 SCO’s and 27 houses built and 3 houses under construction in the front 9.56 Acre 
colony and there are 138 houses and 9 houses are under construction in the rear 
extended/unauthorized colony of size 32.4 acre approx. 

The STP was not in operation during the visit and no effluents were coming out of the outlet 
of STP. Upon inspection of STP one water meter was installed at the outlet of the STP and its 

reading was noted to be 7831.90 KL but no water meter was installed at the inlet of the STP. 

The STP is not of adequate capacity to treat effectively the wastewater generated by the 

current occupancy of the colony nor for the projected occupancy of the colonyand seems to be 

non-operational from a long time. The capacity of STP needs to be increased. 

The project proponent could not provide the logbook of inlet and outlet effluent, loghook of 

energy meter reading of STP, sludge disposal record maintained and design capacity of the STP 

components. 

The project proponent has not hired any technical staff/engineer to operate the STP in a 

technically sound manner. The project proponent has not provided any sludge handling 

facility/sludge drying beds. 

Housekeeping around the STP was poor and foul smell was observed near the STP and 

plantation area. 

The plantation area was not stagnated. Pipe is used to carry the discharge from the outlet of 

STP to the plantation area of size approx. 550 sq yards, this plantation area is also inadequate 

for the disposal of the effluent of the STP. There are around 120 eucalyptus trees of average 

height around 18 feet. 

No person from the technical staff was present who could effectively operate the STP and 

provide us details of the technology and design capacity of the STP components. 

The project proponent has not developed the colony as per the approved layout plan/drawing 

from the Town Planning Department and is also not following the conditions of license to 

develop colony issued by the Senior Town Planner, Ludhiana. 

The entire project is covering an area of 41 acres approximately out of which 9.56 Acres is 

approved colony which has an STP which is also not of adequate capacity and does not 

efficiently treat the waste water generated from the colony. 

The untreated wastewater generated from the extended part/unauthorized colony is lying 

stagnated in the sewer lines and manholes through which it partly goes into illegal soakage 
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pits constructed at 5 different locations and is partly lifted using tankers. 
13. Upon enquiry from the residents, the untreated sewage from the manholes is lifted using 

tankers and is disposed off at undisclosed locations (frequency of lifting of sewage is twice a 
week in rainy season and during the rest of the year the frequency of lifting is twice a month). 

14. The manholes and sewer line needs cleaning and regular maintenance. 

And whereas, in compliance of decisions of hearing held on 30.04.2025, the project proponent 
was issued notice with another opportunity of personal hearing before the Chairperson of the Board 

on 09.07.2025, wherein it was decided as under: 

1 The Project Proponent shall make all necessary arrangements as required for the treatment 
and environmentally sound disposal of sewage and municipal solid waste being 
generated/expected to be generated from colony and fulfil all other responsibilities 
including obtaining of all regulatory clearances as prescribed and laid down under the 
environmental laws and submit action taken/ progress report within 20 days to the Board. 
Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended in 
1988, to the following effect be issued to the project proponent and concerned Departments 
both for 9.56 acres approved and 32 acres unapproved residential colony: 

a) Revenue Authorities / Chief Revenue Officer/ Registrar of Land shall not register any sale 
deed related to any plot/fiat/house/shop/any other component of this project with 
immediate effect. 

b) GLADA Authorities shall neither register any sale deed/ transfer deed nor issue “No 
objection Certificate” to revenue authorities for issuance/transfer of conveyance deed for 
any plot/flat/house/shop/any other component of this residential colony, Similarly, the 
authorities will not issue completion certificate to the project or component thereto and 
shall not sanction any new building plans in the residential colony for any 
plot/flat/house/shop/any other component of this project. 

¢) The Punjab State Power Corporation Limited Authorities be directed not to issue any new 
electric connection in the premises of project proponent. 

d) All the above authorities shall make specific entries in their respective records including 
Jamabandi/revenue records with respect to the above directions. 

GLADA shall ensure that the sewage and municipal solid waste (MSW) generated from the 
project premises is managed, treated, and disposed of in an environmentally sound manner, 
strictly in compliance with the provisions of applicable environmental laws. 

The Punjab Real Estate Regulatory Authority (RERA) be informed about the grave violations 

of environmental laws being made by the project proponent with request to take appropriate 

actions as deemed fit under the provisions of their laws. 

Environmental Compensation shall be imposed to the project proponent for non-compliance 

of environmental norms for the further period of violation from 24.07.2024 upto the date of 

hearing (09.07.2025) and necessary orders be issued at the earliest. 

The project proponent shall deposit the Environmental Compensation of Rs. 3,55,23,438/- and 

Rs. 11,80,000/- earlier imposed and conveyed by the Board, within 10 days, 

In continuation of early correspondence made with revenue authorities, D.O letter be issued 

to the Deputy Commissioner, Ludhiana for early recovery of amount of Rs. 3,55,23,438/- and 

Rs. 11,80,000/- imposed as Environmental Compensation to the project proponent for 

recovery as arrears under Land Revenue Laws. 

Environmental Engineer, Regional Office-2, Ludhiana shall personally ensure that 

()  Environmental Compensation shall be got vetted from the EC Verification 

Committee of the Board and orders be issued, within 10 day 

()  Revenue Authorities make "Red Entry"in the Jamabandi explicitly mentioning that 

land registries and transfer of plots/flats/shops/any other component of this 

project is not permitted till further orders. 

(ll)  Ensure that compliance of the Hon’ble National Green Tribunal Orders shall be 

made in true letter and spirit and reply shall be submitted well withinin timelines 

allowed. 

(IvV) Compliance of the all the above decisions of the hearing shall be made and action 
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taken report is submitted within 20 days. 

And whereas, in compliance of hearing decisions, the following actions have been taken :- 

The project proponent was imposed Environmental Compensation of Rs. 17.55 Lacs from period 

24.07.2024 upto date of hearing i.e. 09.07.2025 vide office order no. 405 dated 11.09.2025. 

Deputy Commissioner, Ludhiana has been requested vide letter no. 2185 dated 07.08.2025 to 

direct Revenue Authorities to make red entry “in the Jamabandi explicitly mentioning that land 

registries and transfer of plots/flats/shops/any other component of this project is not permitted till 

further orders.” 

A letter has been written to GLADA ensuring sewage and municipal solid waste (MSW) generated 

from the project premises is managed, treated, and disposed of in an environmentally sound 

manner, strictly in compliance with the provisions of applicable environmental laws vide Board's 

letterno. 4240 dated 20.08.2025. 

Aletter has been written to RERA informing about the grave violations of environmental laws 

being made by the project propanent with request to take appropriate actions as deemed fit 
under the provisions of their laws vide Board's letter no. 4238 dated 20.08.2025. 

DO letter has been written to DC, Ludhiana for early recovery of amount of Rs. 3,55,23,438/- and 

Rs. 11,80,000/- imposed as Environmental Compensation to the project proponent forrecovery 

asarrears under Land Revenue Laws. 

And whereas, the Hon’ble NGT in the matter of O.A no. 383 of 2023 has passed an order on 
08.12.2025 and operative para’s of order are as under:- 

“4. Respondent no.1- Punjab PCB will examine the correctness of the disclosures made by 
respondent no.5, status of compliance and adequacy and performance of the existing STP as well 

as the connectivity to STP and submit the report in this regard within six weeks, PPCB will also 
consider the issue of past violation and submit the calculation of Environmental C ompensation 

(EC) along with its report by supplying a copy thereof to Counsel for respondent no.5 who will 
have an opportunity to respond to the calculation of EC made by PPCB. 

5. The joint committee in its report dated 30.10.2023 had also found that respondent no.5 had 
not provided the proper sewerage network to convey the effluents to the STP and had also not 

provided separate channel for carrying and disposal of the storm water drain. The Punjab PCB will 

also look into this violation while calculating the EC” 

And whereas, the site of the project proponent has been visited by the officer of the Board on 
24.12.2025 and during visit it was observed as under :- 

1, The colony has one common entrance gate for authorized (9.56 Acre) and unauthorized (32.4 
Acre approx.) with common boundary wall for the entire project Garden City (41 acres 

approx.). The roads and séwerage system are connected with each other. No dividing wall is 

present at the site which separates 9.56 approved colony from the 32.0 acre unauthorized 

colony. Both the parcels of land i.e. 9.56 Acre and 32 Acre are part of unified colony by the 

name of Garden City, Dharaur, Sahnewal, Ludhiana. There are 3 SCO’s and 27 houses built and 

3 houses under construction in the front 9.56 Acre authorized colony and there are 138 

occupied houses, 21 occupied SCO’s and 9 houses are under construction in the rear 

extended/unauthorized colony of size 32.4 acre approx. 

In the authorized area of 9.56 acres, at present 27 plots are occupied out of total 70 plots. As 

per the calculations, STP of capacity approximately 45 KLD is required to treat domestic 

sewage generated only from authorized portion of the residential colony considering present 

occupancy of 27 plots (15 persons per plot) in an area of 9.56 acres (details attached). 

The calculations of waste water discharge considering total population of residential colony 

(i.e. 9.56 acres authorized and 32.4 acres unauthorized portion) were made and as per 

estimation, the total waste water generation is 269.028 KLD (Approx. 270 KLD). 

The STP was not in operation during the visit and STP room was found locked. No 

representative of colonizer was present during the visit. 

The project proponent has developed plantation area of size approx. 550 sq yards, this 

plantation area is also inadequate for disposal of the effluent generated from the colony. 
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6. The project proponent has not developed the colony as per the approved layout plan/ drawing 
from the Town Planning Department and is also not following the conditions of license to 
develop colony issued by the Senior Town Planner, Ludhiana. 

7. The entire project is covering an area of 41 acres approximately out of which 9.56 Acres is 
approved colony which has an STP which is also not of adequate capacity and does not 
efficiently treat the waste water generated from the colony. 

8. The untreated wastewater generated from the extended part/unauthorized colony is lying 
stagnated in the sewer lines and manholes through which it partly goes into illegal soakage 
pits constructed at 5 different locations and is partly lifted using tankers. 

9. The STP has no sludge handling facility provided in the STP. 
10. The project proponent has created soakage pits for disposal of domestic effluent as the STP is 

only capable to treat fraction of total domestic effluent generated from the colony. 
11. The complainant informed that tankers are being used to disposed off domestic effluent 

(twice a week) at undisclosed location using tractor and tanker system. The complainant 
informed that the tankers were used on 11.11.2025 to get the effluent lifted from the 
collection tank of the STP. 

12. No one from the side of project proponent was present during the visit. 
13. The Project proponent has constructed five no. of soakage pits at various locations of the 

colony. It was observed that 2 no. soakage pits near satsang bhawan of Garden city, Sahnewal 
dia 9'x45’ deep had sunk which confirms that the soakage pits are also in use. 
And whereas, the project proponent has failed to comply with the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974, decisions of personal hearings given before the 
Competent Authority from time to time and is disposing off its effluent in an illegal manner. Thus, 
causing pollution in the vicinity. 

And whereas, the matter has been considered by Competent Authority and it has been 
decided to issue notice for non-compliance of directions u/s 33-A of the Water (Prevention & Control 
of Pollution) Act, 1974 as well as notice for imposition of Environmental Compensation (EC), after 

giving an opportunity of personal hearing. 

As such, you are, hereby given an opportunity of personal hearing before the Member 
Secretary of the Board at Vatavaran Bhawan, Nabha Road, Patiala on 19.02.2026 at 11.00 AM to 

explain your position with respect to above said violations, failing which suitable amount of 

Environmental Compensation shall be imposed upon the industry and proposed directions shall be 

confirmed, without giving further opportunity/ notice. 

or an on’behalf of 

Punjab Pollution Control Board 

Endst. No. Dated : ; - 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office-2, Ludhiana for information & necessary action. He is requested to inform the 
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industry regarding date & time of hearing. - e 

For and chalf of 
Punjab Pallution Control Board
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- Annexure - R-1 E 39 

IN THE HON'BLE COURT OF CHIEF JUDICIAL M
IAGIS HUATE. Lyt 

Funjab Pollution Control Baard, Vatavara
n Bhavian, Hablia ltoad, Patlala through 

its fesintant 

Covitonmental Engineer, Replonal Ot | -6AR(Y
), 1 ocal Polnt, Pliase-5, Ludhiana. 

e Lamnplanant 

VERSUS 

3. M/s Dynamic Infradeveloper Put. Ud, 30/27 1st floor, East Patel Hagar, tews Delhi 

110008 (Project: Garden Cty, Village Oharour, Dehlon Road, sahnewal Ludhiani) 

through its Director Sh. Sudhir Gulati and Other
s. 

2. Sh. Sudhir Gulati (/o Sh. Ram Narain Gula
i), Director M/s Dynamic Infradevelope

r Pvt. 

Wd (Project: Garden City, Village Oharour, Dehlon Road, Sahnewal Ludhianz) 

correspondence address: H-23, 1" Floor, Kirti Nagar
, Hew Delhi-110015. 

3. Sh. Manish Kumar Aggareal (5/0 Sh. Radha Ballabh Aggarwal) Director M/s Dynam
ic 

Infradeveloper Put. Ltd {Project: Garden City, Village Dharour, Dehlon Road, Szhne
val 

Ludhizns], Corresgondence address: C-230, Sector-44, Noida, Gautem Eudh Nagar, 

Uttar Pradesh-201301. 

4. sh. Rajeev Aggarvial (S/o Sh. Vishen Agarwzl Swarup), Director M/s Dynamic 

Infradevelcper Pyt. Ltd (Project: Gards 1 City, Vitlage Dharour, Dehlon Road, Sahnevsal 

Ludhiznz) Carrespondence address: E-67, kirti Nagar, New Dethi-110015. 

5. Sh. Rohit Aggarwal (/o Sh. Vishnu #rasad Aggarvral), Additional Director M/s Dynamic 

Iniradeveloper Pvt. Utd (Project: Gatden City, Village Dharour, Dehlon Road, Sahnews! 

Ludhiana) Corresponderce address: WZ-405, WZ Block, Gali No. 1, Janak Park, Hari 

Nagar, Clock Tower, News Delhi-110064. 

6. Sh. Vichnu Prasad Aggarval (S/o Sk. Ram 1c0p Apgarwal), Director /s Dynamic 

Infradeveloper Pyt Lud (Project: Sitden Ciy, Vilage Dliawour, Dehlon Road, Sahnewal 3 swa 

Ludhiana) Correspondence addrese: 1. 03, I'aim Villa, Janak Park, Ghanta Ghar 

Hari 4agar, Hev Deln-1 pUR 
4 

e AlCUsEd 

Complaint U/s 41, 41, 47 read vith sctlon 49 of the Water-(Prevention_aug 
= 

-Aud 

Conteod uf Follotion Act), 1974, 
for fation of Sections 25 and 26 and the directions issued 

o 

S el u/s 

Ygok ol 1l s £ 

espeated S, 

g, il 
1 s resprectiully sul \o2 

by —_—— 
A N CCNROLIOARD 
e Lo 
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1. That the complalnant Board 
was constiuted on 30.9.97

5 under sectlon A(1) of the
 

Water (Prevention and contral of pol
lution), Act, 1974 (hereln after dese

ribed o the 

firanch offlee on the ahov & for achieadng 

Wwater Act), having its 
Iead olfice 

Dody corporate vith the name aloresaid hav
ing 

the objective of the A
, The Board b 

perpetual succession and comm
on seal vaith the povser Lo sue an

d be sued In @ ovn 

name. 

2. 1hat the complainant Board has b
een constituted with an object of

 Prevention and 

Control of water Pollutlon and having paramount  dutles of restoring the 

wholesomeness of water in the territ
ory under its control Le. the State of 

Punjab. 

3. That vide its notlfication dated 30.9.1985
, the Board has authorized its Environ

mental 

Engineer's and Assistant Environmental Eng
ineer’s to sign, verify and file the compla

int 

in the competert court of law against the defaulter industries, and its directors, 

managers, partners, officlals who are Incharge of and responsib
le persons for the day to 

day conduct of business of the industry/project. The notification has also been 

published in the official gazette. The present complaint is being filed by Assistant 

Environmental Engineer of the Board. (Annexure C-1} 

4. That the accused no.1 is a residential colony as defined u/s 47 of the Water (Prevention 

and Control of Poliution) Act, 1974 and has been established under the name and style 

of Garden City, at Village Dharour, Sahnewal, Ludhiana by the project proponent M/s 

Dynamic Infradevelopers Private Limited, 30/27 1st floor, Patel Nagar, New Delhi- 

110008 in an area of about 41.65 acres. 

5. That the complainant Board has granted consent vide letter no. ZO-1/LDH/RO- 

2/WPC/2012/F-3987 dated 15.05.2012 to the accused project proponent no.1 under the 

provisions of the Water (Prevention and Control of Pallution) Act, 1974 for the 9.56 Acre 
of the project which expired on 10.11.2012. A copy of the consent letter is enclosed as 
Annexure €-2. At the same time the accused project proponent no. 1 has developed 
324 scres of land without obtalning the csnzent of the Board under the sald W, ) 
(Prevention and Contro! of Pollution) Act, 1974, ater 

6. That the complainanit Board is pursuing with the accused project proponent icont 

vith the provisions of the Pollution Control Laws 
by Issuing notices, reminders :l: 

opportunities of personal hearing before the competent authority of the Board, but (: 

sccused project proponent has failed 10 comply 
with the pravisions of the ;nllu||nn 

Control Lavss ezpecially the Water (Prevention and Control of Pollution) Act, 1974 m: 
accused project proponent was afforded an opportunity of personal hearlng ln.-lo,,; the 

competent authorlty of the Board with the fssuance of noti 2 6 to Issue dirgetlo 0 u/s 33.4 

haysan oo 
oL 

T otce A 

40 
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of the Water (Prevention and Control of Poll
ution) Act, 1974 vide letter no. 3207 dated 

10.05.2016. A copy of letter no. 3207 dat
ed 10.05.2016 Is enclosed as Annexure 

C-3. 

The hearing was held on 02.06.201G befor
e the Chalrman of the Board, but no 

¢ on behall of the accused project prop
onent attended the hearing. Alter cons

idering 
ons a accus 

the background of the case and materlal facts of the case, the Chalrman of
 the Board 

decided 1o lssue to directions (o the reve
nue authority not te reglster sale deeds 

and to 

the Punjdb State Power Corporation Lid not to release electriclty connections. The 

proceedings of the hearing held on 02.0
6.2016 were conveyed to the accused

 project 

proponent vide letter no. 5670-71 dated 14
.07.2016 and a copy of the same is enclo

sed 

as Annexure C-4. 

. That in compliance to the decisions taken during
 the hearing on 02.06.2016, the Board 

has issued the directions u/s 33-A of Water (Preven
tion & Control of Pollution) Act, 1974 

10 PSPCL authorities not to release Electric connection in fut
ure from the date of issue of 

these directions at the project site of Garden City, Village Dharaur, Outside Octroi, 

Dehlon Road, Sahnewal, Ludhiana" vide letter no. 5676 dated 14.07.20
16 and 3 copy of 

the letter no. 5676 dated 14.07.2016 is enclosed as Annexure C-5. 

Similarly, directions u/s 33-A of Water (Prevention & Control of Pollution) 

Act, 1974 as amended in 1988 were issued to the Registrar-Cum-Tehsildar, Revenue 

Depantment, Ludhiana not to register any sale deed (tittle deed)/mutation etc. of any 

plot/house/SCO/other establishment in the colony till the written permission of the 

Board" vide letter endst. No. 5681 dated 14.07.2016. A copy of letter endst. No. 5681 

dated 14.07.2016 is enclosed as Annexure C-6. 

. That it is relevant to mention here that the complalnant Board has granted consent to 

operate to the accused project proponent under the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 on 28.09.2018 upto 27.03.2019 for the 
project comprised in land area of 5.56 acres with certain conditlons as mentioned 

lhemin.‘k copy of consent letter dated 28.09.2018 Is enclosed as Annexure C-7. 

However, the accused project proponent has falled to get the said consent to operate 

renewed from the Board after its expiry on 27.03.2019, 

That it is pertinent to mention here that the Hon'ble Natlonal Green Tribunal at N At New 
pelhi hag taken cognizance of a letter 27.3,2023 sent by Garden Clity, Residential 

v Re ential 
Vielfare: Society, Dehlon foad, Dharour, Salinewal, Ludhiana and Original Applicatio 

. atlon 

180, 383 of 2023 via registered under Sectlon 14 & 15 of Natlanal Green Tribwnal A al Act, 

2010, Considerlng, e grlevances of the appllcant, the Hon'ble Natianal Green Telbungl nal 

vide order dared 30.5.2023 had constituted w Jolnt Committee comprising of Stat, e 
Pollution Control Board, District Maglstrate, Ludhi and Central Pollutiory ntrol 

Aaysont Enronmental Engrees 
PUNJAD POLLUTION CONTROL BOARD QR pri oy 
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Board to obtaln a factual r
e 

made the nodal agency for co- 

30,05.2023 passed 
by the Hon'ble N 

No.383 of 2023 Is enc
losed A% Annexure C

-8. 

10. That the Joint Committee
 comprising of scientist-D, R

eglonal Directorate-Chandig
arh of 

Central Pollution Cof 

observations of the Joint Commit
tee during visiton 07.07.2023 a

re repraduced below: 

a) 

b! 

<) 

d] 

e| 

h 

During visit, the General Secretary
 and President of the Garden Ci

ty 

Resldence Welfare Society were conta
cted. 

The project proponent has developed a pr
oject of around 41 Acre. Out of 

the above, only 9.5 Acres has been approved an
d the rest around 32 acre 

project is unapproved. 

During visit, the committee observed that the entrance 
fs common, the 

roads and sewerage system are also common in/for the entire proje
ct. It 

is also prima facie evident from the map provided by the representati
ve 

of the project that the infrastructure is common for the entire project. 

As per the layout plans, there are 79 Residential plots in the approved 

project of 9.5 Acres and nearly 450 residential plots in unapproved area 

of 32 acres. Nearly 10-12 houses have been constructed in the approved 

project of 9.5 Acres and near the 140 houses have been constructed in 

the unapproved project of 40 Acres. 

The STP has been provided only for the approved project 9.5 Acres and 

the same was also lying defunct and in non-operational / idle conditions 

as observed during the visit, 

The condition of STP revealed that it has not been operated proper) v 

since long. No proper land for plantation has been provided for disposal 

of the effluent. 

The project proponent has neither provided separate STP for the 

2djoining colony ol 32 acres hor hias taken separate permission for the 

development of unguihorized colony measurlng 32 acre
s, 

The Project Proponent has not provided the detalls of existing sT; 

capacity, technology and records of energy meter e
te, 

s TN 

port for the purpose. The State Pollution Co
ntrol Board was 

ordination and compliance. A copy 
of order dated 

atlonal Green Tribunal In Original application 

ntrol Board; Environmental Enginee
r and Assistant Environmental 

Engineer, Punjab pollution Cont
rol Board and Naib Tehsildar, 

Sahnewal of behalf of 

District Administration visited the 
site of the accused project on 07

.07.2023 and the 
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i) The Committee observed 
that the Project Proponen

t has not provided 

the proper sewerage netwo
rk to convey the effluent t

o the STP. 

j) The Project proponent (P
P) has not obtained perm

ission from Punjab 

negulation and Develop
ment Authorlty (PWRDA

) for abstraction of 

Water 

the ground wate
r. 

) has not provided separate channel for 

k) The Project proponent (PP, 

carrying and dispo
sal of storm water

 drain. 

1) There are three deep 
soakage pits provided 

by the project propo
nent 

wherein the domestic eff
luent carrled through se

werage line is disposed.
 

The representative of the welfare
 society also informed that the d

omestic 

effluent is lifted through tank
ers occasionally from these

 pits when they 

are filled to the brim. 

m) 58 manholes have been prov
ided In the entire project. 

n) Presently, the domestic effluent generati
on is less and as such stagnation 

was not observed. However, as the popu
lation is going to increase, the 

domestic effluent is bound to increase. 

A copy of the Joint Committee report is enclosed as Anne
xure C-3. 

11. That the Board thereafter, has issued notice to issue directions u/s 33-A of
 the Water 

{Prevention and Control of Pollution) Act, 1974 vide letter no. 5479 dated 28.09.2023 to 

the accused project proponent with an opportunity of hearing before the Chairman of 

the Board on 09.10.2023. A copy of letter no. 5479 dated 28.09.2023 is enclosed as 

Annexure C-10. The hearing before the Chairman of the Board was attended by Sh. 

Subham Malhotra, Advocate on 09.10.2023, but the Advocate was not having authority 

letter and was also not having any status report of the project. The Chairman of the 

Board has taken certain decisions and the said decisions were conveyed to the accused 

project proponent vide letter no. 6325 dated 01.11.2023 and a copy of the same is 

enclosed as Annexure C-11, 

12. That the Joint Committee has submitted the Status Report dated 30.10,2023 to Hon'ble 

National Green Tribunal. The observatlons of the Joint Committee and action taken by 

Wi Punjab Pollution Control Board at that time has been mentloned In the order dated 

31,10.2023 and @ copy of the order dated 30.10.2023 passed by the Hon'ble National 

Green Tribunal s enclosed here as Annexuro C-1
2, 

1 w
 

That in compliance 1o the order dated 31.10.2023, the Board has app
rised th ' 

i he Hon'ble 

National Green Tribunal by filing a repl
y that the project proponent of M/s G

 
arden 

has developed residentlal project In about 41 acres of land at Village Dha E arour, Del M 

w*‘"fl,‘.fmfl‘ 
rm\‘“ 

\'U—W’R 
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Road, Sahnewal, Ludhlana. Out of the
 total land area of 41 acres, 9

.5 acres project has 

been approved by Greate
r Ludhlana Area Develo

pment Authority (GLADA
) and the 

remaining project I about
 32 acre of land Is unapproved. The projec

t proponent has 

neither provided separate
 sowape treatment plant

 for Uhe adjoining projec
t of 32 acre 

nor has taken separate pe
rmlssion for the develop

ment of the colony whic
h'may be 

nauthorlzed. The sewage s
reatment plant provided 

for the approved project 

Iso lying defunct at the time 
of visit by the officer of the

 Board on 
tormed asu 

of 9.5 acre was al 

7.7.2023 and the condition of
 the sewage treatment plant 

revealed that the same has 

not been operated since long. A
 cOpy of reply submitted befor

e the Hon'ble National 

Green Tribunal by the Board is encl
osed as Annexure C-13. 

. That In reference to Boards letter no. 61
1 dated 06.03.2024, the CLADA authorit

ies vide 

letter no. EO{R)/ GLADA/LDH/2024/531 da
ted 21.03.2024 have clarified that the li

cense 

has been issued to the project for 8.5 acres on
 08.10.2005, out of 41.65 acres and now 

application for regularization of entire colon
y of 41.65 acres has been rejected vide 

order no. 2256-58 dated 20.09.2016 further case for lod
ging FIR against the colonizer 

for develdping unauthorized colony in contravention of PAPR Act, 199
5 already sent to 

Police Department vide letter no. 8595 dated 11.08.2011. The colonizer has not 

reapplied for regularization of above colony under regularization policy dated 

18.10.2018. A copy of letter dated 21.03.2024 is enclosed as Annexure C-14. 

. That thereafter the Board has issued notice vide letter n0.3762-63 dated 02.07.2024 for 

non-compliance of directions u/s33-A of the Water (Prevention and Control of Pollution) 

Act, 1974 as well as notice for imposition of Environmental Compensation upon the 

accused project propenent with an opportunity of hearing before the Chairman of the 

Board. A copy of letter no. 3762-63 dated 02.07.2024 Is enclosed as Annexure C-15, 

The hearing v/as held on 23.07.2024 and it was observed by the Chairman of th e 
Board that the project proponent Is not serlous In complylng with the provisions of th o e 

environmental lavs. Even after the imposition of Environmental Compensati sation on 

earlier occasion the prfz]ecl proponent is still violating the Law, The project Proponent 

Jias not made any serious effort to make compliance. Even the Proxy counsel which has 
appeared for hearing do not know any of the facts of the case. This shows that the 
project. proponent only viants to skip the date so that hearlng defore the Hon'ble 

Wational Green Tilbunal may powe on 25.07.2020. tven (e Han'ble Tribunal has 
imposed the cost of Te. 29,000/ upon Uk project proponent vide orders ated 

11.01.2024 and thercalier the cout of K. 50,000/ vide order dated 24.05.2024 for not 

a2 e e ! 
S e 

filing the reply in tUme. The Hon'ble Tribunal has also observed lapses on t - he part 

Punjab Follution Control Board. In the given clrcumstances, request for adjo! urnment 
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the case cannot be entertained. The Advocate was informed about the facts of the case 

and that the adjournment cannot 
be granted. 

After considering the background and facts of the case It was fel
t by the 

competent authority of the Board that IL
ls a serlous case of violation of Environ

mental 

Laws, therefore, request of the project proponent and the proxy coun
sel for the 

adjoumment cannot be entertalned. After exam
ination of the case, the Chalrman of the 

Board decided as under: 

a. The detalled order imposing Environmenta
l Compensation on the 

project proponent be issued for the subseguent period from 

01.12.2023 upto the date of hearing. 

b. The Project Proponent shall deposit the already imposed 

Environmental Compensation amounting Rs. 3
,55,23,438/- to the 

Board immediately failing which coercive action shall be
 taken by the 

Board. 

¢ In case of non-deposition of Environmental Compensation
 by the 

project proponent, the Deputy Commissioner, Ludhiana be wri
tten 

to get the Environmental Compensation recovered under arrears of 

land revenue. 

d. Fresh criminal prosecution be filed In the court of law against the 

project i.e. M/s Dynamic Infradeveloper Pyt. Ltd, (Project - Garden 

City, Village Dharour, Dehlon Road, Sahnewal Ludhiana) 30/27, Ist 

Floor, East Patel Nagar, New Delhi 110008, Ludhiana and its 

Directors and other responsible persons due to continuous 

violations. 

e. Since the directions issued by the Board against the project | 

proponent have not been complied, the Deputy Commissioner, 

Ludhiana be requested to Issue necessary directlons to the Reglstrar- 

Cum-Tehsildar, Revenue Department, Ludhiana not to register any 

sale deed (tittle deed)/mutation etc. of any plot/house/SCO/other 

establishment in the colony till the written permission of the Board 

and submit compliance thereof the concerned authorlties to submit 

the compliance of the dircctions, falling which action according to 

law will be taken, 

f. A public notice in leading newspaper be published advising p\lhll:p 

not to purchase any property in sald project til} it obtalned slalutovy( \ ) ; 

approval. 
0508, GO0 

RO 
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haring held 0n23.7.2024 were co
nveyed to the accused 

16. That the proceedings of the 

Board vide letter no. 4230 dated 23.07.
2024 and a copy 

project proponent no. 1 by th
e 

of the same Is enclosed 
as Annexure-16. 

no.1 namely M/s pynamic infrade
veloper Put. L1d 30/27 15t floor, 

a comply a5 defined u/s 47 of th
e Water {Prevention 

. That the accused 

Pate! Nagar, New D
elhi-110008 is 

and Control of Pollution) 
Act, 1974 and has devel

oped a residential projec
t under the 

name and style of Garden City at Village O
harour, Sahnewal, Ludhlana without abt

ainin, 

the consent of the complai
nant Punjab Pollution Cont

rol Board and is now oper
ating the 

outlet without the consent of 
the Board under the Water (P

revention and Control of 

ely Sh. Sudhir Gulati, accu
sed no. Sh. Manish 

nd accused no. 6 Sh. Vishnu Pra
sad 

Poliution) Act, 1974. Accused no. 2 na
m 

Kumar Agganwal, accused no. 4 sh. Raje
ev Aggarwal ai 

Aggarwal are all directors and accuse
d no. 5 Sh. Rohit Aggarwal is additio

nal director of 

zccused no.1 namely M/s Dynamic Infra
developer put. Ltd 30/27 1st floor, Patel

 Nagar, 

New Delhi-110008 for the project Garden 
City at Village Dharour, Sahnewal, Ludhia

na. 

Accused no. 2,3,4,5 and 6 had set up the 
project i.e. accused no. 1 of Garden City

 at 

Village Dharour, Sahnewal, Ludhiana without ob
taining the consent of the Board and are 

operating the outlet at present without the consent in viola
tion of the provisions of the 

\ater (Prevention 2nd Control of Pollution) Act, 1974. The ac
cused no. 2, 3, 4,5 and 6 

being dir‘ecmrs and additional director are in-charge of and responsib
le for the conduct 

day to day business, functioning of accused no.1. Accused no.1 is a company
 as defined 

u/s 47 of the Water (Prevention and Control of Pollution) Act, 1974 and as such is to be 

represented by the directors / director of the company. Hence, accused no.1, 2, 3,4, 5 

2nd & are liable to proceeded against for the offences committed under the provisions 

of the V/ater (Prevention and Control of Pollution) Act, 1974, 

2. That it is pertinent to mention here that the accused are presenting the name of the 

company to the office of the complalnant Board as M/s Dynamic Infradeveloper Pvt. Ltd 

30/27 12 floor, Patel Nagar, New Delhl-110008 for the project Garden Clty at Village 

pharour, Sahnevial, Ludhlana. The accused project proponent vide e-mall dated 

24.06.2024 has provided the Memorandum and Article of Assoclation of M/s Oynamic 

Infraprojiect Put. 11d to the office of Punjaly Pollution Control Board, A copy of e-mail 

dated 24.06.2024 of accused no.1 Is enclosed as Ann
exure C-17. 

To knou the factual position regarding the directars of the aceused no.1, 

the office of the complalnant Toard i Ludidang has wrltten a lewter bearlng no. 1356 

Sated 07.06.2074 to Wit Kegistra of Companles, (el and Daryaia), New Deltil. A copy 

of fetter no. 1356 dited 07.06.2024 1 enclosed as Annexure C-18. The office of the. 

Registrar of Componies, Guvernment of India, Winlslry of Corporate of Affales vide lett, 

0. 7486 dated 26.06.2024 has provided the Inforrhatian which reveals that the name 

Engreet " 
paseion %“"\m 'CONIROL BN 

?_m“.'f‘m‘..\_ 
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the company is Dynamic Infraproject Pvt. Ltd having reglstered office at 30/27, 1* Floor, 

East Patel Nagar, New Dellil-110008. A copy of lelier no. 7486 dated 26.06.2024 is 

enclosed as Annexure C-19. Hence, the name of the accused no. 1 may be considered as 

Dynamic Infradeveloper Put. Ltd allas Dynamic Infraproject Pvt. Ltd. 30/27, 1" Floor, East 

Patel Nagar, New Delhl-110008. 

It is relevant to mention here that as per the information provided by the 

Registrar of Company accused no. 6 has ceased to be the director of the accused 

company no.1 with effect from 06.06.2019, but he is liable to be proceeded against 
as 

the original project was concelved by the accused In the year 2005 and all the accused 

including the accused no.6 who has ceased to be the director of the pro[ut_ remained 

involved in the case till the date, he remained the director of tfie project. Hence, all the 

accused no.1, 2, 3, 4, S and 6 are liable to be proceeded against for the offences 

committed by them under the provisions of the Water (Prevention and Control of 

Pollution) Act, 1974. . 

17.That accused no. 1, 2, 3, 4, 5 and 6 in-spite of notices, reminders, opportunities of 

hearing had failed to comply with law and are intentionally and deliberately violating 

the provisions of the Water (Prevention and Control of Pollution) Act, 1974 by operating 

the outlet of accused no.1 without obtaining the mandatory consent of the complainant 

Board under the provisions of the sald Water (Prevention and Control of Pollution) Act, 

1574. Hence, accused no. 1, 2, 3, 4, 5 and 6 are liable to be proceeded against for the 

offences committed by them under the provisions of the Water (Prevention and Coatrol 

of Pollution) Act, 1974. 

18. That the present complaint is being filed by the Assistant Environmental Engineer of the 

Punjab Pollution Control Board in the discharge of his official dutles being Public 

Servant, hence the examination of the witnesses may kindly be dispensed with in 

sccordance with the provisions of the Section 200 of the Code of Criminal Procedures 2 
1973. 

It ic, therefore, respectfully prayed that accused no. 1, 2, 3, 4, S and 6 may 

tindly be summoned, be tried and punished in accordance with the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 as amended in 1988, 

Submitted by 

Note- List of witness sought 10 be 

produced and examined on behalf of 

the complainant Board 

is attached. Additional / supplementary list of 
SO 

witnesses shall be ,.-nfig";w‘mw 

submitted shortly. « pon wx.\\"‘” 

(@ Sscanned with OKEN Scanner 

47
974



48 

Assistant mental Engincer, 

Punjab Pollution Control Board, 

Regional Office-Il, Ludhiana 

On behalf of Punjab Pollution Control Board 

Through 
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Punjab Pollution Control Board, Vatavaran Bhawan, Nabha Road, Patlala through its Assistant 

Environmental Engineer, Reglonal Office-Il, E-64B(B), Focal Point, Phase-5, Ludhlana. 

....... Complainant 

VERSUS 

1. M/s Dynamic Infradeveloper Pvt. Ltd, 30/27 1st floor, East Patel Nagar, New Delhi- 

110008 (Project: Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana) 

through its Director Sh. Sudhir Gulati and Others. 

2. sh. Sudhir Gulati (S/o Sh. Ram Narain Gulai), Director M/s Dynamic Infradeveloper Pvt. 

Ltd (Project: Garden City, Village Dharour, Dehlon Road, Sahnewal Ludhiana) 

correspondence address: H-23, 1* Floor, Kirti Nagar, New Delhi-110015. 

. Sh. Manish Kumar Aggarwal (S/o Sh. Radha Ballabh Aggarwal) Director M/s Dynamic 

Infradeveloper Pvt. Ltd (Project: Garden City, Village Dharour, Dehion Road, Sahnewal 

Ludhiana), Correspondence address: C-230, Sector-44, Noida, Gautam Budh Nagar, 

Uttar Pradesh-201301. 

Sh. Rajeev Aggarwal (S/o Sh. Vishan Agarwal Swarup), Director M/s Dynamic 

Infradeveloper Pvt. Ltd (Project: Garden City, Village Dharour, Dehlon Road, Sahnewal 

Ludhiana) Correspondence address: E-67, Kirti Nagar, New Delhi-110015. 

w Sh. Rohit Aggarwal (S/o Sh. Vishnu Prasad Aggarwal), Additional Director M/s Dynamic 

Infradeveloper Pvt. Ltd (Project: Garden City, Village Dharour, Dehlon Road, Sahnewal 

Ludhiana) Correspondence address: WZ2-405, WZ Block, Gall No. 1, Janak Park, Hari 

Nagar, Clock Tower, New/ Delhi-110064. 

6. Sh. Vishnu Prasad Aggarwal (S/o Sh. Ram Swaroop Aggarwal), Director M/s Dynamic 

Infradeveloper Pvt. Ltd (Project: Garden City, Village Dharour, Dehlon Road, Sahnewal 

Ludhiana) Correspondence address: H.No. W-405, Ram Villa, Janak Park, Ghanta Ghar, 

Hari Nagar, New Delhi-110064. 

ccused 

Complalnt U/s 41, 44, 47 read with sectlon 49 of the Water (Prevention and 

Control of Pollution Act), 1974, for viclatlon of Sections 25 and 26 and the directlons issued u/s 

33-Aof the said Act. 

o EDSE 
oo TN CONTROL 80 
RegonatOffce 2. 1haS 

( Scanned with OKEN Scanner

976



The complaina, Nt Board sou, 
ght to produce 

prove its case: 
and 

Pollution Control Board, Reglonal 

Office-2, Ludhiana, 

g 

1) E Rubal Goyal T T G 
Assistant Environmental Engineer omplainant _"1 

2) Er. Ravinder Bhatt; “ atti, Environmental Visiting h 
g officer Eng-lneer (Now Senior 

Environmental Engineer) 

3) Er. VAtuI Kaushal, AEE, Assistant Visiting officer 
Environmental Engineer 

4) Sh. J.P Meena, Scientist-D, Central Visiting officer 
Pollution Control Board, Regional 

Directorate, Chandigarh 

S5) Sh. Jagdeep Singh (Naib Tehsildar, Visiting officer 

Sahnewal) 

6) Er. joginder Singh, Environmental Issuance of notice 

Engineer (Now Retired) i 

J 

7) Er. S.P Garg, Senior Environmental Issuance of directions 1 

Engineer (Now Retired) 
| 
i 
1 

8) |Er Ashok Kumar  Garg, Issuance of consent to 
Environmental  Engineer  (Now \ 
Retired) operate | 

| ' T 3 

9) Er. Pardeep Balu, Additional Senior Issuance of notice l 

Environmental Engineer | | 
| ) | 
| o = 

[ 10) | Assistant / Clerk office of Punjab ! 
| 

Any other witness relevant to the 

case 

50 
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Supplementary list of witnesses 

will be submitted shortly 

Submitted by 

Date: 
Assistant Envir ntal Engineer, 

Punjab Pollution ontrol Board, 
Place: 

Regional Office-IT, Ludhiana 

On behalf of Punjab Pollution Control Board 

Through Counse! 
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Annexure - R-1 F 5fi 

CNR No:PBLD030514632024 CASE No:COMA-46166-2024 

PUNJAB POLLUTION CONTROL BORAD Vs M/S DYNAMIC 

INFRADEVELOPER PVT LTD 

Present:  Sh. Shamsher Singh Lohat Advocate SPP for complainant. 

Notice to accused No.1 to 6 not issued for want of RC/AD. 

Fresh notice to accused No.1 to 6 be issued through ordinary process 

as well as through RC/AD for 16.02.2026 on furnishing of RC/AD by 

the complainant. 

B_a:e of Order: 16.12.2025 (Dazy Bangarh), PCS 

. Chief Judicial Magistrate, 
Ludhiana 

UID No . PB0343 
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